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C13NTRAL ADM11NISTRATIVE TR I 3JNiL 
GJWA'_ATI 13ENCH: 

1. Origin,~ ].;~pplication 

2. 1  WdPs Petition 

3. Contempt Fetition No 

4.' Roview AI.Pplication No.--- 

Applicant(S) .... (~ 	. . X. X I. 	X~f,&_Uni on of Ind i a & Crs 

Advocate for the . ......... 

. . . . . . . . . . . . . . . . . . . . . . . : . . . . . . . . . . . . . . . . . 

AAvocat.a for the Respondant(S:... 	............................. 

~,Y  

V,ote§ of the Registry 	Dat o 	 Order of the Tribunal 

7 

11.12.2007 6 	Having 	hearW 	r.H.G.Baruah, 

is 	_'-f 

66FATII~ 
.................... 

W. 

~eearnecl counsel appearing for the 
Applicants and Mr.M.U.Ahmed, learned,  

6cll. Standing counsel for the Union of 

Ondia, notices are directed to be issued to 

~he'Responclents - requiring them to file their 

Witten statement by 31.01.2008. 

0 
	Call this matter an 31.01.2008 for 

iodmission and hearing. 

O~C~ ~tam Ray) 	(M.R.Mohanty) 
j Member (A) 
	

Vice-Chairman 
/bb/ 

/-LIP 
J-0  

J /x4 --DIN,, i <.' 6 2- 

-kill 	2, 0 & / b -7 
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O*h.301 of 2007 

31-01.2008 	Notice sent to the Respondent'No.3 
se-'r 	 has came back unserved; because of 

Jn2deT.1acv of address farnished by tile 
Applicant. 

0 	 Mi-,H-G-8aruah, leamed counsel 
C  -Oty, 	

appearing for the Applicant undertakes to 

furnish correct/ adequate address of the 

oo 	 Respq:adcnt'No.3 by 4d,  February, 2008, 

He should file adequate postage (for 
ismance of b ~esh* notice on the 
Respo.ndent No'.3) b~v 4uk February, 2008. 

McgistrY to issue fresh notice to 

Respondent No.3 req"g him to file 
reply by 10Lh March, 20o8, 

L~- 

44
, 	. , . I 	 .. % 	I 

1270h .  ~C, 	Zylke PO."' ,  

OVA 74 /b 	—.1 	1 

C. 0 S 	
ex) vo 

9 
12-1  

Mr. 10. U . Ahmed, 	learned 	Addl. 

Standing Counsel for the Union of India, 

x  'th vi instructions, states that vatious 

pages of the copy of the O.A. (which was 

sent,  Withnotice, to Respondent No-9) are 

not legible; for which the Director General 

of Assam Rifles (Respondent No.5) has 

'not. been able to prepare para wise 

comments to file w-nften statement in this 

,On perusal of the c6py of the O.A 
(that was sent to Respondent N o. 5.) Mr. H. 
G. Baruall, learned counsel aDpearing for 

tile Applicant, undertakes to supply a neat 

copy Of the O.A. to Mr.M.u.Ahmed, 

leamed Addi. Standing counsel appearing 

for the Respondents, by 4d- February, 
2008. 

Call this matter on loth March, 
2008, awaiting reply/witten statement 

from the Respondents. 

Nav-b -a, (A~ 



Fresh notice issued to the Respondents 

No.,, has again come back unserved. 
Ire f~tlk,v 	"P&4-k 

, ~ _i .1": 	 - ~ k 	 _., 	;; , 	?gAse,.9f the incomplete address. Bv Memo 

~,dated 01.02.200.8, the A plicant fun-A hed _p_ 
ej - the fi-esh address but'still has not shoivn the 

name of the Department 'of Exp~nditure A, 	Y  

I 

tlierein. Therefore, ti Applicant is caLted 

upon to ftu-nish the correct addr~gs of the. 

Respondent No.3 and deposit required cost of 

the postage for issuance of notice for 

Respondent No.3 Mi  coi fmct address. Mr. H. 

Baruah, learued counsel appearing for the 

Aliplicant undertakes to farnish the coliect' 

p 	_' :3 and r6qun-ed) address of the kes'ond6nt No 

cost of the postag~ in course bf We—day. 

issue notice to the Respondent No.3,1  

(I'lie Secretary to the Gove~nment of india'm-

the Ministry of Finance, Department of 

Expenditure North Block, New Delhi-1' 10001 

requiring them to file reply by 3OLh  April, 

2008. 

it has been reported by 17 Assam Rifles 

that the Applicant No.7" -(Mridul 'Kdr 

Purkayastha) has go ra 17 Assam Rifles 

' ' %. 
,,, ~e lfro,, . 

to 19 Assam Rifles,'  19 Asgam ~ih8s~'llas -n- ot 

been imp leaded as party Respondent in this 

case. It has been reported' by 23 Assam Rifles 

that the Applicant N o., 4 (Mrs - Biva Talukdar) 

has * ne on transfer from 23 Assam Rifles to 90  

14 Assam Rifles. 

it has also been reported by 23 Assam 

Rifles that, Applicant No.5 (Mr.Salil 

M-.Choudhury) has gone to 41 Assam'Rifles. 

41 Assam Rifles has not been made a party 

Respondents—m—tas- 

~ Jr. . - 

I 

~r,  

E 



O.A. 301 of 07 7 '' 

I O.6'3'26b6k,Ap pliqants to take note of this a i 

and take appropr~ate steps in the mater. 

mt.4.`o 	lear:ried 'Addl.Standin" ~ 	7 - 	", 1, 	:0 " 
dl  s 	appearing for t 

, 
hLe Respondents 

Rr~ 
i-deV 	to file reply by,30th 

2, W 	10- 	 okul tilis matter -on- '30.04.2008. 
1"0. ~,-,Poslca C_P, :~, i  4i- 

1-0  Y 
;ierm 14 

(M.H.Mohanty)) 
ViceChairml;  an 

CUT ;W 

I  Oi 1_4.1W8 	This case whic h wa s ,  po ste d to 
30 *~4.2008, is mw postponcVr6~ sc' he_ 
dul ed to be listed onl5,*,5.1 '2008. :-  

Send copies Of. this order to 
R.Q,~ 	 3 , A,~2` E Xe~, both parties. 

J)/A/r, - 	
~b e Vice-Chairmean 

q 

6 . .0 
j; f 	A 

w, q 

A,'n OVA 

el 	af 

Ckv o i~ J~ 

;111 )"0 J. ~ i C"j, i i e 



O.A. 301  of 

15.05.2008 	Bv filine M.P.No.76 of 2008 the 

/05/o,9 

	

NaYc_k 	v 113ee 

OU~ 

	

vs~ e 	C-0 , 

J,ZA,y W."L  
Xr~ t&"~k - 

0~ 1 J)P-4-2-~ 
01 I= 	~t_ -1 6 3 

IF  

Applicant seeks to implead four officers of the 

Respondents Organization as the 

Respondents. Full. address of four Officers 

sought to be added as the Respondents has 

not been flumished by the Applicant in 

M.P.No.76 of 2008. Mr.H.G.Baniah, learned 

counsel 
, appearing for the Applicant 

ur~dertakes to furnish the full. address of aII 

those four officers in course of the day. 
'D 

-Heard. Pmyer to implead four officers 

of tfie Assam Rifles is allowed subject -to 

furnishing of'correct address of the four 

officers. 

Mr. H. G. Baruah, learned counsel for the 

Applicant undertakes to file four extra copies 

of this O.A. and required postages for 

issuance'of notices. to the newly added' four 

Respondents in course of the day. 

Se nd notices. to the newly added 

Respondents, at the cost of the Applicant /  
requiring them to file their reply by 20al June, 

2008. 

Registry to issue notice to @ the 

Commandant of 36 Assam Rifles, C/ 0: 99 

APO,,C4Dmmandant of 38 Assam Rifles, C/O: 

99 AK),.,Commandant of 41 Assam Rifles 
0-~ ED 

C/O: 99 Atk~, Commandant of 35 Assam 

Rifles, C/O: 99 APO 

Mr.M.U.Ahmed, learned AddL Standing 

counsel appearing for the.  Respondents 

undertakes to file reply for ail the 

Respondents by 30u,  June, 2008. 

(Khushiram) 	(M.R.Mohanty) 
Member(A) 	Vime-Chaftmian 



Z_ . 	
0-ft " >U 1~ U t 

it 
On the -pra~er of Mr M.U.Ahmed, 

learned Addl. Standing counsel call this 

matter on 28-08.2008 awaiting written 

statement from the Respondents. 

(M.R.Mohanty) 
Vice-Chairman 

Lad 

P9 

	

2 8.08.2 008 	Despite 	opporrimities, 	written 
... , 	. 	. 	 k 	PH A 1, 	f-h n Sr"91'e'Dieni, Flas not. yt::L. 

Respondents. 

Call tlijs matt er on 26.09.2008 

awaffing written statefflen 

'(K&shir~a) 	(M.R. Mahanty) 
IMember(A) 	Vice-Chairman 

nkm,., 

26-09.08 

r 11 1 	1 

A-6 /0 

Jf)11q 0 	2, /,,Z 	Z1,2 
0 
	ell  

IZ7 

P9 

J 

None appears for the Applicant nor 

the Applicants axe present. None also 

app u~s —for—  the  Respondents. No 

written statement ~tia ~Y~en filed by 

the Respondents in this case. 

Call this matter on 07.11.2008 

axvaiting written statement from the 

Respondents. 

Send copies of this order to the 

Respondents in the address given in 

the.  O.A; so that they caul  file their 

written. statement by the date fmed. 

Call this matter on 07.11.2008. 

(S.N.Shulda) 	(M.R.Mohanty) 
Member(A) 	Vice-Chairman 



11. 	O.A. 301/2007 
	

14, 

'Ro W I -'t' ~-i uO . 

07.11.2008 	Mr.M.U.Ahmed, learned Addl. Standing 

counsel for the Union of India undertakes to file 

written statement by Monday, I Oth November 

2008. Mr.H.G.Baruoh, learned counsel for the 

Applicant (who states that he has already 

received a copy of the written statement) 

uncle akes; to file rejoinder by 18,12.2DO8. 

(S.N.Shukla) 	(M.R.Mo anily) 
Member (A) 	Vice-Chairman 

/bb/ 

18.12.2008. 	In this case written statement on behalf 

of the Respondents is bemg filed to-day m the 

Court Mr-H.G.Baruah, learned counsel for 

the Applicanq who received a copy of the 

written statement by the previous 

date/ 07.11.2008) seeks more time to file 

rejoinder. Prayer is allowed. 

Call this matter on 30.01.2009 

awaiting rejoinder from the Applicant 

(S. N. Shukla) 	(M.R.Mohanty) 
Member(A) 	Vice-Chairman 

'ZA , \"% , ~'~ ~ ~) .................. 

I71P 

'~ ~J t o 
9 1 

Irl 11 

Mr. H.G. Baruah, learned counsel 

appearing for the Apphcant~ prays for one 

month time to file rejoinder. 

Prayer is allowed. 

Call this matter on 05.03.2009 

awaiting rejoinder from the Applicant. 

--(:: ~.RMohantyl 
Vice- Chairman 

p .' ,qb_ 	30.01.2009 

,-I  - t-9~ 2- 159 ~ 

/bb/ 



S, 

DO 	A 
O.A.301-07 

30.04.2009 	Mr. H.G. Baru ah, learned counsel for the 

Applicants and Mr.M.U.Ahmed, learned Addl. 

W_f~vk Standing counsel for the Respondents are 

— ) 
	

-present. 

"u- 	 call this matter on 18.06.2009 

for hearing. Uj_k  

"MA) 

(M.R.Mohanty) 
Vice-Chairman 

8.06. 	Call this matter for hearing on 

\A_QL, 	 3th August 2009 

(M.R.Mohanty) 
Vice-Chairman 

/Im/ 
11 

1.3.08.2009 	Mr. H. G. Baruah, learned 

I 
1 
 5 I-L~ 

kQ_q7Li 
Oq_,,d_ I 

counsel for the Applicants and Mr. M. 

-U.Ahmed, learned Addl. Standing 

Counsel f6r the Respondents are 

present. 

Call 	this 	matter 	on 

25.08.2009 for hearing. 

kL 

(MY.K.atuivedi) (M.R. Mohanty) 
-man M 	er(A)l 	Vice-Chah 

Im 

I 



CENTRAL ADMIMSTRATIVE TRIBUNAL 
. GUWAHATI BENCK GLMIAHATT 

O.A. No. 301 of 2007 
Mr Bitan Kumar Deb & others 	Applicants 

versus 

Union of India & others 	 Respondents 

Order dated  25.02.2009 

Caff this matter on 23.3.09 awaiting rejoinder from 

the Applicants 

Send wpies of this order to the Applicants and the 

Respondents., 	L 1) 

Vice-Chairman 

M 

23-032009 	Mr 	BRrvah., Inarned Colm"qP-1 

ap,pearing for fhe Appfi; ~anls, h; pre-sent. 

Jne Jlik c.9se Written 9titp.-ment and 

-Rejohider Wave already 1) ",1). f0ed by I'lle 

parries. 

sul~jert In legal 	W be e.xanlined 

at: the final bearing, this vuisze is 

ev-) 	C.91) Ojk 'ry.tatter on 30.04-2009 For 

hearing. 

Send ropip,-z of tbk: order to )-he 

ApplicanN-  and Oie Respondents  in 1-hp. 

addresses given in the OA 

OVVIA 

Am 

-U 	9 3 
4 r, 

Vke-Chairrnan 



T 

.O.A.430kof-2007 ­ ~ Pq~ 

-141- For . the ,  masons reoorded 
-25.08.2009— 

tely ~this O.A.:stands-4isWsed OC 

IM.R.Mo an :.Ch  urvedi) 	(M.R. 	ty) 
--,vi Chaiirmaric- 

dIF 

RQ4s, ' P (9-~I ' 

Lq~l-%- to 61 

0 
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CENTRAL ADNIMSTRATIVETRIBUNAL 
GUWAHATI BENCK GUWAHATI: 

O.A.No. 301 of 2007 

- Date of Decision 25.08.2009 

Bitan Kr.Deb & Ors 
............... ............................................................. ............ 

Appbcant/s 

Mr. H.G.Baruah 

......... :,:~ .................. ..... 
Advocate for the 

Applicantj 
versus - 

U.O.I. & Ors. 
7n 

........................................................ 
	 R 	dent/ sm 

Mr.M.U.Ahmed, AddI.Standing Counsel 
................................................ 6..Ad 

for the Respondents 

CORAM 

MR.. MANORANJAN MOHANTY, VICE-CHAIRMAN 
MR. M. K. CHATURVEDI, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed _~INe 

to am the Judgment,  ? 

Whether to be referred to the Reporter or not ? 	Y-e97No 
V__ 

Whether their Lordships wish to see the fak copy 	Yes-/No 

of the Judgment ? 

an/Member (A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.301 of 2007 

Date of Order-  This the 251h Day of August, 2009. 

HOWBLE MR-MANORANJAN MOHANTY, VIC 131CHAIRMAN  
HOWBLE MR.M.K.CHATURVED1, ADMIMSTRATIVE MFMBZR 

Mr. Bitan Kumar Deb 
S/ 0 Late Bijoy,Kumar Deb 
Jr.Teacher, 14 Assam Rifles 
C/O 99 APO 

Mr. madhu Pmkash Godiygl 
S/ 0: Late Shri Harshpati Gadiyal 
Jr. Teacher,34 Assam Rifles 
C/ 0: 99 APO 

Mr.Rajkumar Thakur 
S/ 0. Late Shri Singheswar Thaktir.' 
Jr.Teacher,34 Assam Rifles 
C/0:99 APO 
Mrs. Biva, Talukdar 
P/O: Late Hari Dhar 
Jr.Teacher, 23 Assam Riflbs 
C/O: 99 APO 

M.Salil KrChoudhury -. 
S/O: Late K.R.Chouahur§ 
Jr.Teacher, 23 Assam Rifles 
C/ 0: 99 APO 

Mrs. Swapna Dey 
D/ 0 Shri Rabindm Ch. Dey 
Jr.Teacher, 22 Assam Rifles 
C/ 0: 99 APO 

Mr-Mirdul Kar PurksLYastha 
S/ 0 Late Gopesh Kar Purkayastha 
Jr.Teacher, 17 Assam Rifles 
C/ 0: 99 APO 

Mrs. Geeta B. 
W/ 0: Mr.Vidhya. Dhazan 
Jr.Teacher, 6Assam Rifles 
CIO: 99 APO 

mr.shaisuddin Ahmed , 
S/ 0: Mr.M.Uddin Ahmed 
Jr. Teacher, 34 Assam Rifles 
C/ 0: 99 APO 

Mrs. Shali Kumafi..  Chaubey 
W/O: Mr.R.CChaubey 
Jr.Tcacher, 14 Assam Rifles 
C/ 0. 99 APO. 	

----- - 
	AppHeants 



V 	 2 

\\k 
1A 

1A 

(Same cause of Action) 

By Advocate Mr.Haragobindra Baruah 

-Versus- 
The Union f India, 
Represented by the Seretary to the GovLof India, 
Ministry of Home Affairs, North Block, 
NewDilhi-110001. * 	I 

The Secretary to the Govit. of Ind* 
Ministry of Hilmain  Resource Development 
Department of Secondary and Higher Education, 
New Delhi-110001. 	

I 

The Secretary to the GOVL Of India, 
Ministry of Finance, ~ew Delhi- 11000 1 

The Secretary to the GOVt Of India, 
Ministry of Personal, Public Giievances and Pension 
(Department of Personal and TRG) 
Delhi-110001. 

The Director General of 
Assam Rifles Mahanideshalaya, 
Shillong- 11 

The m andant 
O.A: 14 Assam Rifles 
C/ 0: 99 APO 

The Commandant 
O/A: 34 Assam Rifles 
C/ 0: 99 APO 

The mman  t 
0/ A; 23 Assam Rifles 
C/O: 99APO 

The comirnan 	It 
O/A: 22 Assam Rifles ' 
C/0:99 APO 

The commandant 
0/ A: 17 Assam Rifles 
C/0:99 APO 

10. (A):The commandant 
O.A: 6 Assam Rifles 
C/ 0: 99 APO. 

The Commandant of 36 Assam Rifles, 
C/0-99 APO 

The Commandent. of 38 Assam Rifles 
C/0-99 AT9-N*— 
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13, The Commandent of 41 ,Assam Rifles, 
C/0.99 APO 

14. The Commandent of 35 Assam Rifles, 
C/ 0 99 APO 	Itmpondents 

Impleaded as Respondent Nos. 11 to 14 vide order dated 

15.05.2008 passed in M.P.No.76 of 2008 

i  By Advocate Mr. M.U.Ahmed, Addl.Standing Counsel 

ORDEP.JqRAL j 
O.JLNO.301  OF  2007 
25.08.2009 

ry.v.c*. 
0 

Heard Mr. H.G.Baruah, kamedacOunsel appealing for the 

Applicant and Mr. M.U.Ahmed, learned Addl. Standing counsel 

representing the Respondents. In course of hearing, it has been pointed 

out by the learned counsel-for the parties that the Applicants an 

enjoying the ACP (for which they have fiIed this case) since 10. 11. 2008, 

and therefore, the Advocate for the Applicants pray for withdrawing this 

case. In fact, Mr. H. G. Baruah, learned counsel for. the Applicant has 

filed a memorandum praying to withdraw this case. 

in the aforesaid premises, since the ACP benefits am being 

granted by order dated 10. 11.2008, this case has become infructuous. 

This case accozdin&, stands disposed of being w1thdr8W1 1- 

Send copies of ffiis order to^e Respondents in the address 

65 PO,4--d,~ 
G~ Qj-) 6e- 94  

(MANORANJA OHANTY) 
ADmwIsTRATM mENMER 
	VICE-CHAHWAN 

LM 
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7 D E Is, 

Dist: Senapati & Ors. 
	Gtivi 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION  140.  5  01  /07 

Mr. Bitan.Kumar Deb & Ors. 
...... . . Applicants 

-VS - 

The Union of India & Ors. 
......... Respondents. 

SYNOPSIS 

All the applicants are the Jr. teachers of Assam 
Rifles and they are serving under the respondents from 
the date of their Joining till -to-day continuously. The 
length of service of all the applicants are more than 
12 years. The school of Assam Rifles are equivalent to 
the Primary school of other Central Organization and 
the requisite qualification of the teachers confirm to 
the recruitment rules of primary teachers as applicable 
to all other Central Govt. Organization. Government of 
India has circulated a scheme through office memorandum 
being No. 35034/l/97 Estt (D) dated ~b9 - August 1999-) 
published through the Ministry of personal, pub 14C 

grievances and pension (Department of personal and TRG) 
in -  the name and style "Ass"dr-ed Career Progression, 
Scheme' for Central Govt. Civilian employees. This 
"Assured Career Progression Scheme" for Central Govt. 
employees has been introduced. by the Govt. of India on 
the recommendation of the 'Lilth Central pay commission_ ~ 
to deal with the problem of genuine stagnation and 
hardship faced by the employees due to the lack of 
adequate promotionai avenues. The scheme is operational 
from 9th August 1999 keeping in view all relevant 

1P factors. By the said scheme it has been decided to 
grant two financial up- ~radati_f~ as recommended by the 
fifth Central pay commission and also in accordance 
with the agreed settlement dated !September 1, 199V 
entered into with the staff side of the national 
council (JCM). The two financial up-gradation under the 
ACP scheme in the entire Govt. service career of an 
employee is to be counted against regular promotion 
availed from the grade in which an employee was 
appointed as a direct recruit. This shall mean that two 
financial up-gradation under the ACP scheme shall be 
available "only if no regular promotio6 during the 
prescribed period (12and 24 years) have been availed by 
an employee. The benefits of revised pay scale under 
ACP scheme is applicable to all the school teachers 
employed by the Central Govt. in Union Territories and 



V 
cen 1"a 

1bunal 

CL  

7 1) El C 
W7Z~TT-Tal 	P,7137 
C,  

other -autonomous bodies sponsored by the e 	1 Govt. 
Even after released of Rs.1831.20 Crore by the Central 
Govt. for revised pay scale and dearness allowance for 
all types of primary school teachers, the respondent 
No. 5 not allowed the applicants to draw the said 
revised scale of pay. The entry scale of pay with the 
corresponding scale as revised and selection scale of 
pay are given hereunder. 

Entry scale 	4500-125-7000 
Revised scale 	5500-175-9000 (After completion of 

12 years.) 
Selection scale 	6500 -225-10500 (After completion 

of 24 years.) 

The benefit of revised pay scale in the grade of 
Rs.5500-175-9000 per months under ACP scheme is 
presently drawing by the other teachers of the A.R. 
schools but the applicants are deprived which is a 
hostile discrimination. This differentiation/ 
classification is not based on intelligible criterion. 
A news caption reported in the 'Sanghai Express' on 
20/3/2002 from which the applicants came to know that 
cabinet has approved the grant of revised senior scale 
and selection scale for the primary school teachers 
w.e.f. January one 1996 in substitution of the scale 
already sanction to them. The Govt. of India, Ministry 
of Human Resource Development, Department of Education, 
Delhi informed the Ministry of Home Affairs that Govt. 
grant revised senior scale of pay to PRT teachers 
w.e.f. 1.1.96 and the Jr. teachers of AR school 
entitled to the said benefits in accordance with said 

	

r,- 	
-- 67]all the applicants decision. On L?4 	day of Feb 20 

jointly filed an application addressing the D.G.A.R 
ventilating their grievances to vindicate their right 
but when for a long period it was not decided they 
approached the Hon'ble CAT by the filingrOA No. 95/07.)  
The Hon'ble CAT by its order dated t3 rd  day May 206 .~J 
disposing the application direct the conc'erned 
authorities to disposed of the said application dated 
24/2/2007 along with OA within a period of three month. 
By an order dated C9/8-/2007',  D.G.A.R rejected the said 
application along with OA. No. 95/07 in the plea that 
applicants are not B.Ed and no PRT is exist in Assam 
Rifles. Hence this instant application. 

Filed by 

~k 
Hara Gobinda Boruah 

Advocate. 



Dist: Senapati & Ors,. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION  NO.  ~  01  /07 

Mr. Bitan Kumar Deb & Ors. 
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& Ors. Senapati 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

ORIGINAL APPLICATION  NO.  2)V l 	/07 

~ o1. Mr. 
- 
Bitan Kumar Deb 

SIO: Late Bijoy Kumar Deb 

Jr. Teacher, 14 Assam Rifles 

C/O: 99 APO 

~ 

 ?

2. O r. Madhu Prakash Godiyal 

Late Shri Harshpati Gadiyal 

.Jr. Teacher, 34 Assam Rifles 

C/O: 99 APO 

3.Mr.Rajkumar Th ~akur 

SIO: Late Shri Singheswar Thakur 

Jr. Teacher, 34 Assam Rifles 

C/O: 99 APO 

4.Mrs. Biva Talukdar 

D/O: Late Hari Dhar 

Jr. Teacher, , 23 Assam Rifles 

C/O: *  99 APO 

5.Mr. Salil Kr. Choudhury 

SIO: Late K.R. Choudhury 

Jr. Teacher, 23 Assam Rifles 

C/O: 99 APO 

(~rs. Swapna Dey 

D/O: Shri Rabindra Ch. Dey 

Jr. Teacher, 22 Assam Rifles 

C/O: 99 APO 

E 
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7.Mr. Mirdul Kar Purkayastha 

SIO: Late Gopesh Kar Purkayastha 

Jr. Teacher, 17 Assam Rifles 

C/O: 99 APO 

8.Mrs. Geeta B. 

WIO: Mr. Vidhya Dharan 

Jr. Teacher, 6 Assam Rifles 

C/O: 99 APO 

9.Mr.Shaisuddin Ahmed 

SIO: Mr. M. Uddin Ahmed 

Jr. Teacher, 34 Assam Rifles 

C/O: 99 APO 

10.Mrs. Shali Kumari Chaubey 

W/O: Mr. R.C. Chaubey 

Jr. Teacher, 14 Assam Rifles 

C/O: 99 APO 

(Same cause of Action) 

............... Applicants. 

-Vs- 

1.The 	Union 	of 	India, 

Represented by the Secretary to 

the Govt. of India, Ministry of 

Home Affairs, North Block, New 

Delhi. kl000A 

2.The Secretary to the Govt. of 

India, Ministry of Human 

Resource Development ., Depd-L- LmeiiL 

of 'Secondary and Higher 

Education, New Delhi. il000 
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C'. 	tich 

3.The Secreta y o the ovt. of 

India, Ministry of Finance, New 

Delhi. Al-000l 

4.The Secretary to the Govt. of 

India, Ministry of Personal, 

Public Grievances and Pension 

(Department of Personal and TRG) 

Delhi. 001b 

5.The Director General of Assam 

Rifles. Mahanideshalaya, 

Shilling - 11. 

AA,~~ci-" puge-6 )  
10—  ") 5A P V 

A," krr-) R!U-0~ 
o - c~ -r) A P 19 

6.The commandant 
O/A: 14 Assam Rifles 
C/O: 99 APO 

The commandant 
O/A: 34 Assam Rifles 
C/O: 99 APO 

The commandant 
O/A: 23Assam Rifles 
C/O: 99 APO 

9.The commandant 
O/A: 22 Assam Rifles 
C/O: 99 APO 

10. The commandant.- 
O/A: 17 Assam Rifles 
C/O: 99 APO 

10 ~7-"Me commandant 
O/A: 6 Assam Rifles 
C/O: 99 APO 

-10 /wa-, 	 ...... Respondents. 
C4 0 C) 9 A-P V 

A F 1)  

VLe ~t 6 9 
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'RIN  DETAILS OF THE APPLICATION 

1, 	Particulars of the Applicants: 

I 	'I..IMe 	of 	the 	applicant 	No. 1: Mr. 	Bitan Kumar Deb 

iiamu of the 	father :Late Bijoy Kr. 	Deb 

II.DeSign. 	of 	the 	office :Jr. 	Teacher, 	14 	A.R. 

C/O: 	99 APO 

I'v'./\ddress after service :Mr.Bitan Kumar Deb 

SIO: 	Late Bijoy Kr.Deb 

Jr. 	Teacher, 	14 A.R. 

C/O: 	99 APO. 

1.11kinle 	of 	the 	applicant No.2:Mr.Madhu Prakash Godiyal 

.1 	~,JaME~ 	Of 	the 	father :Late Shri Harshpati Godiyal 

.111. 	Design. 	Of 	the 	office :Jr. 	teacher, 	34 	A.R. 

C/O: 	99 APO 

0. ,'./\ddress 	after service Mr.Madhu Prakash Godiyal 

S/O:Late Shri Harshpati 

Godiyal 

Jr..Teacher, 	34 A.R. 

C/O: 	99 APO 

1-1 ,1k-ime 	of 	the 	applicant 	No.3: Mr. Raj Kumar Thakur 

11.11ame 	of 	the 	father :Late Shri Singheswar Thakur 

IJE.!,,-,ign 	of 	the 	office :Jr. 	Teacher, 	34 A.R. 

C/O: 	99 APO 

V. t~ ddj:-- ess 	after 	service Mr. Raj Kumar Thakur 

Late Shri Singheswar Thakur 

Jr. 	Teacher, 	34 A.R. 

C/O: 	99 APO1.4 

1.1 ,1kime 	of 	the 	applicant No.4: Mrs. Biva Talukdar 

1.1 ,1ame of the 	father :Late Hari Dhar 

III.Design. 	of 	the office :Jr. 	Teacher, 	23 A.R. 

C/O: 	99 APO 
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IV,/\ddress after service Mrs. Biva Talikdar 

D/O: Late Hari Dhar 

Jr. Teacher, 23 A.R. 

C/O: 99 APO 

Jd, ~ ime of the applicant No.5: Mr.Salil Kr. Choudhury 

I I . 11aMe of the father 	:Late K.R. Choudhury 

III.Design. of the office 	:Jr. Teacher, 23 A.R. 

C/O: 99 APO 

V,/\ddress after service 	: Mr.Salil Kr. Choudhury 

Late K.R. Choudhury 

Jr. Teacher, 23 A.R. 

C/O: 99 APO 

1,11-IME! of the applicant No.6: Mrs. Swapna Dey 

11,1 , lame 	of the father :D/O: 	Rabindra Ch. 	Dey 

11 ~ .De,siign. of the office :Jr. 	Teacher, 	22 A.R. 

C/O: 	99 APO 

IV./\ddress after service Mrs. 	Swapna Dey 

D/O: 	Rabindra Ch. 	Dey 

Jr. 	Teacher, 	22 A.R. 

C/O: 	99 APO 

I 	iime 	of 	the applicant No.7: Mr.Mridul 	Kar 	PurkayasLl - i: ~ i 

I 	JlanlE ~ 	of the father :Late GopeA Kar Furkayastha 

I 	I.Design. of the office :Jr. 	Teacher, 	17 A.R. 

C/O: 	99 APO 

IV,/\ddress after service Mr.Mridul Kar Purkayastha 

S/O:Lt. 	Gopesh Kar 

Purkayastha 

Jr. 	Teacher, 	17 A.R. 

C/O: 	99 APO1.8 

,I ~ Iime 	of 	the applicant No.8:*Mrs. 	Geeta B. 

I 	I 	, i 	am(- ~ 	of the Husband :W/O: 	Mr. 	Vidhya Dharan 

III.De,sign. of the office :Jr. 	Teacher, 	6 A.R. 

C/O: 	99 APO 

i", 
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-.]-.V.Address after service 

D C 

Mrs. Ge ta BG' hA '  

W/O: Mr. Vidhya Dharan 

Jr. Teacher, 6 A.R. 

C/O: 99 APO 

1.9 

I.Name of the applicant No.9: Mr. Shaisuddin Ahmed 

I.I.Name of the father 	:Mr. M. Uddin Ahmed 

1 - 11—Design. of the office 	:Jr. Teacher, 34 A.R. 

C/O: 99 APO 

.-I- V.Address after service 	: Mr. Shaisuddin Ahmed 

SIO: Mr. M. Uddin Ahmed 

Jr. Teacher, 34 A.R. 

C/O: 99 APO 

1'0 

1'.Name of the applicant No.10: Mrs.Shali Kumari Chaubey 

11—Name of the father 	:Mr. R.C. , Chaubey 

1.11—Design. of the office 	:Jr . Teacher, 14 A.R. 

C/O: 99 APO 

.I.V./\ddress after service 	Mrs.Shali Kumari Chaubey 

W/O: Mr. R.C. Chaubey 

Jr. Teacher, 14 A.R. 

C/O: 99 APO 

PARTICULARS OF RESPONDENTS 

2.1 Name and designation of (I)The Secretary to the 

I -Iie respondents 	Govt. of India, Ministry of 

Home Affai'rsj North Block, 

New Delhi. 

(II)The Secretary to the 

Govt. of India, Ministry of 

Human Resources 

Development, Department of 

Secondary and Higher 

Education, New Delhi. 
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(III) 	The -7E-,-,-eta ~1 to 	the 

Govt. 	of India, 	Ministry of 

Finance, 	New Delhi. 

(VI) The Secretary to the 

Govt.of India, Ministry of 

Personal, P ublic Grievances 

and Pension (Department of 

Personal and TRG) Delhi. 

(V)The Director General ,  of 

Assam Rifles 

Mahanideshaleya, 	Shillong - 

The Commandant 
O/A: 14 Assam Rifles 
C/O: 99 APO 

The Commandant 
O/A: 34 Assam Rifles 
C/O: 99 APO 

The Commandant 
O/A: 23 Assam Rifles 
C/O: 99 APO 

The Commandant 
O/A: 22 Assam Rifles 
C/O: 99 APO 

The Commandant 
O/A: 17 Assam Rifles 
C/O: 99 APO 

The Commandant 
O/A: 6 Assam Rifles 
C/O: 99 APO 
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2 .2 Of f ice Address of the (I) Of f ice oA tht 

respondents. 	 to the Govt. of India, 

Ministry of Home Affairs, 

North Block, New Delhi. 

(II)Office of the 

Secretary to the Govt. of 

India., Ministry of Human 

Resources Development, 

Department of Secondary and 

Higher Education, New 

Delhi. 

Office 	of 	the 

Secretary to the Govt. of 

India, Ministry of Finance, 

New Delhi. jj00,j_ 

Office 	of 	the 

Secretary to the Govt. of 

India, Ministry of Personal 

and 	Public 	Grievances 

(Department of Personal and 

TRG) Delhi. IL&-coi 

(V)Office of the Director 

General of Assam Rifles 

	

Mahanideshaleya, 	Shillong- 

- - 79-600L 

Office of the Commandant 
O/A: 14 Assam Rifles 
C/O: 99 APO 

(VII) 	Office 	of 	the 
Commandant 
O/A: 34 Assam Rifles 
C/O: 99 APO 



(VIII)Office 	of 	the 
Commandant 
O/A: 23 Assam Rifles 
C/O: 99 APO 

(IX)Office of the Commandant 
O/A: 22 Assam Rifles 
C/O: 99 APO 

(X)Office of the Commandant 
O/A: 17 Assam Rifles 
C/O: 99 APO 

(XI) 	Office 	of 	the 
Commandant 
O/A: 6 Assam Rifles 

Address for service 	

C/O: 99 APO 

of notice. 	(1)Office of the Secretary 

to the Govt. of India, 

Ministry of Home Affairs, 

North Block, New Delhi. 

(II)Office of the 

Secretary to the Govt. of 

India, Ministry of Human 

Resources Development, 

Department of Secondary and 

Higher Education, New 

Delhi. 

Office 	of 	the 

Secretary to the Govt. of 

India, Ministry of Finance, 

New Delhi. 

Office 	of 	the 

Secretary to the Govt. of 

India, Ministry of Personal 

and 	Public 	Grievances 



10 	
5\ 

(Department of Personal and 

TRG) Delhi. 

(V)Office of the Director 

General of Assam Rifles 

Mahanideshaleya, 	Shillong- 

11. 

Office of the Commandant 
O/A: 14 Assam Rifles 
C/O: 99 APO 

Of f ice 	of the 
Commandant 
O/A: 34 Assam Rifles 
C/O: 	99 APO 

(VIII)Office 	of the 
Commandant 
O/A: 	23 Assam Rifles 
C/O: 	99 APO 

(IX)Office of the Commandant 
O/A: 22 Assam Rifles 
C/O: 99 APO 

(X)Office of the Commandant 
O/A: 17 Assam Rifles 
C/O: 99 APO 

(X) 	Of f ice 	of 	the 
Commandant 
O/A: 6 Assam Rifles 
C/O: 99 AP 0. 

Particulars against which  the application is made: 

3. 1 . The benefits of revised pay scale i.e. Rs.5500- 

1 ,` -- -- 9000 as sanction under "Assured career Progression 

:~~;(:I -i( -Me" introduced by the Govt. of India published 

Ministry of personal, public grievance and 

pen:---;ion (Department of personal and TRG) vide Memo No. 

.'1')().34/1/97 Estt (D) date 09 August 1999 is denied to 

Uio applicants. 



sr 
I 
 iTTA 

3.',?. The letter of the Ministry of Human Resource 

Development, Department of education dated 4/4/02 
ji ~ ai-iting senior scale of pay to the PRT teachers. 

3 - - 3. The Order dated 9th August 2007 issued by the 
1).( -;.A.R. rejecting the appli .cation of the applicants 

rlr)l ed 24/2/07 along with CA NO. 95/07 in the plea that 

~:i i cant s is not B.ED and no - PRT teachers exist in 

/\.I ~ . school which is highly illegal. 

4. J-URISDICTION OF THE TRIBUNAL: 

TI)o applicants declares that subject matter of the case 

cACI.Ainst which they wants redressal is within the 

, hir. - isdiction of the tribunal. 

Ground for Relief: 

That the benefits of revis'ed pay scale of Rs.5500- 

--- 9000 under ACP Scheme is denied to applicants even 
sanction of the Cabinet and completion of more 

12 years of continuous services. 

That the applicants is duly qualified for the 

benefit of revised pay scale under ACP scheme 
[.,, (! , :i ~1use the applicants have been working continuously 

the date of their joining against the isolated 

which has no any promotional avenues. 

1 ). 3. That after release of Rs.1831.20 crore by the 
("( ~.)W,ral Govt. for revised pay scale for all types of 

pi - iiiiary school teachers the respondent No. 5 allowed 

(-Iie other teachers of the A.R. schools to draw the said 

t-- (::!v - ised scale pay excluding the applicants which is a 

1 ~ i(:);3t.ile discrimination. 

N11, 

Ell 
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1  That the ministry of Human Re soux-ce—~)e-~-e4 	e rn t 

)(:!partment, Department of Education decided to grant 

1(W.ised scale of pay t ,o the PRT teachers of in the 

~~3(` ~ )I.e of Rs.5500 - 9000 w.e.f. 1.1.96 

That the respondent No. 5 rejected the applicant 

()I' t -.he application dated 24/2/2007 along with OA No. 

on the plea that applicants is not B.Ed and no 

P1%'T is exist in A.R. school which is illegal and 
~ ijl. , itrary. 

Limitation: 

applicants further declares that this application 

i:i filed within the period of limitation as prescribed 

section 21 of the Administrative tribunal Act. 

I ') H "-) . 

'/. 	Facts of the case: 

I'lic" 	facts of the case are given below: 

'/ - I - That the applicants beg to state that all the 

~~qq.-)Iicants are the Jr. teachers of Assam Rifles. All 

1 1w applicants are serving under the respondents from 

I.Ii- date of their joining till today continuously and 

11i , -/ are discharging their duties honestly, sincerely 

md to the best of satisfaction of all their superior. 

That the applicants beg to state that the 
, ipldicant No. 1 was appointed by an order dated 
~ '.3/1.2/91 issued by D.G.A.R. and his length of service 

iii t,his esteem organization is 14 years. 

I'lo! applicant no. 2 was appointed by an order dated 

1'. , /(.)4/1989 issued by the D.G.A.R. and his length of 

~ii~i~~ , ice in this esteem organization is 17 years. 
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Hic,  applicant No. 3 was appointed by an order dated 

I 'i /'(" )5/1983 issued by the D.G.A.R. and his length of 

~ i(,,.r - vice in this esteem organization is 23 years. 

I'li- applicant No. 4 was appointed by an order dated 

~ I.i/'11/1-985 issued by the D.G.A.R. and her length of 

~ it: ~ i - vice in this esteem organization is 20 years. 

Tli ~ .: 	applicant 	No. 5 was 	appointed by 	an 	order 	dated 

H/1)1/1988 	issued by the 	D.G.A.R. and 	his 	length 	of 

~ :3(!I , Vice 	in 	this 	esteem organization is 	19years. 

'I'li 	applicant 	No. 6 was 	appointed by 	an 	order 	dated 

issued by the 	D.G.A.R. and 	her 	length 	of 

:wr-,/ice 	in this esteem organization is 21 	years. 

Tlt , ~ applicant No. 7 was appointed by an order dated 

/ ('. )9/1986 issued by the D.G.A.R. and his length of 

~ .wi - vice in this esteem organization is 21years. 

Tli- applicant No. 8 was appointed by an order dated 

~ 1 . 1, /(.)6/1992 issued by the D.G.A.R. and her length of 

~ wi ,,, , ice in this esteem organization is 15 years. 

I'li- applicant No. 9 was appointed by an order dated 

~ './I/C)6/1-9,90 issued by the D.G.A.R. and his length of 

: :WI'ViCe in this esteem organization is 17 years. 

11w 	applicant 	No. 	10 was 	appointed by an order dated 

M/12/1986 	issued 	by the 	D.G.A.R. and his 	length 	of 

:o - ,.ile 	in 	this 	esteem organizations is 21 years. 

All the applicants now receiving the scale of pay 

P~ -.. 5000 - 8000/ -  being aggrieved by a common cause of 

~ it: ~ Jon, all the applicants have filed this instant 

i.)ji(Jinal application seeking similar relief: 
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The 	applicants 	craves 

leaves of the Hon'ble Tribunal 

to produced the appointment 

letter of the applicants as an 

when called for. 

V-3. That the Assam Rifles is directly under the 
( ;(!iie, ral superintendence and Control of the Central 

(;ov(-. ~,rnment as per provisions of the Assam Rifles Act. 

P''ll. The office of the Director General is held by a 
p(!i' - son who is an active member of the Indian armed 

[(., .r - (:,- es and he is an officer generally above the rank of 
lii - ic,jadier in the Indian Army. The Assam Rifles is 

(,I''.':1ted under the above referred Statute and function 

dlr - ( -- ~ ctly under the Control of the Central Govt. Section 
1) o:[ the Assam Rifles Act. 1941 1  Specifies the classes 
dfid ranks in the Assam Rifles. The teachers are 
-1 , , , :~;sified as a Non -Combatised personnel of the Indian 

/\i:1iiy. The applicants are bound to services any where is 

hi.,lia where Assam Rifles Units are located. Though the 

Opplicants are teachers they are part and parcel of the 

Rifles organization. They are liable to serve in 

l ~1,1 " (:71 / soft/insurgency/remote/diffi. culty area where Assam 

kIlles Units exists and have to stay with the 
Coiul-Datised personnel. 

That while originating the PE(place establishment) 

Assam Rifles have authorised to run up to primary 
~ --Iic)ols but presently they - are running it up to class X 
& "",fI on the self help basis. The school of Assam 

IMIes are equivalent to the primary school of other 

(.'c!i,t.ral organization and the requisite qualification of 

Ilo! teachers confirm to the recruitment rules of 

pi ~ hiiary teachers as applicable to all other Central 

G(lvI.. organization. 
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As per Recruitment Rule of Junior teachers the 

(Iii-ilification required is intermediate or 10+2 or 

(!c1i.i i valent examination from recognized Board of 
(~ ikic-.ation or University with JBT or TTC. This 

Ili-dification of Junior teachers in Rect. rule closely 

c ~ lt't , esponds to the qualification suggested for the 

lyi iwary school teachers. 

The photo copy of the relevant 

document dated 11 May 1987 issued 

vide Ref V/ViI -PS/T/86 is annexed 

herewith and marked as Annexure-A. 

The applicants craves leaves of 

Hon'ble Tribunal to produced the 

photo copy of the standing operation 

procedure (SOP) of Assam Rifles to 

established the above mentioned fact 

as and when called for. 

That Govt. of India has circulated a scheme 
Hir -ough office memorandum being No.35034/1/97 Estt (D) 

dii1(---!d 09 August 1999 published through the Ministry of 

j-)(!r::1'onal, public grievances and pension (Department of 

1)(!t:w;onal and TRG) in the name and style 'Assured Career 

1 , i ,, : , (:jression Scheme' for central Govt. Civilian 

i , iiiployees. This 'Assured Career Progression Scheme' 

(Ii-reinafter referred to, as ACP Scheme) for Central 

(Iovt . employees has been introduced by the Govt. of 

holia on the recommendation of the fifth Central pay 

I (111111lission to deal with the problem of genuine 
~ -1 I 1( -,Ination and hardship faced by the employees due to 

1.1i-! lack of adequate promotional avenues. The scheme is 

0ji-t-ational from 9th August 1999 keeping in view all 

ii!luvant factors. By the said scheme it has been 

141 
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-:i.ded 	to 	grant 	two 	t 
f inancia 	P-9-r-a 

-L 
 V6 	a 

t- ,ommended by the fifth Central pay commission and 

in accordance with the agreed settlement dated 
::(!j1t.ember 1, 1997 entered into with the staff side of 
llo: ,  national council (JCM) to Group B.C. & D employees 
ht completion of 12 years and 24 years of regular 

:1 1 !rvice respectively. 

A copy of the said scheme is 

annexed herewith and marked as 

Annexure-B. 

That the applicants beg to state that First 
I hi.:incial upgradation under the said scheme is allowed 

(:!r 12 years of continuous service and second 
I Iii.,incial up -gradation is allowed after 24 years of 
1(111tinuous service. 

V. /. That the applicants beg. to state that two 
thiancial upgrdation under the ACP scheme in the entire 

service career of an employee is to be counted 

,.I(J..Ijnst regular promotion avail from the grade in which 

employee was appointed as a direct recruit. This 

mean that two financial up -gradation under the 

scheme shall be available only if no regular 

PI-iliotion during the prescribed period (12 and 24 
"/(!,It's) have been availed by an employee. All the 
'Ipplicants have not availed any kind of promotion 
, iiii - ing their service tenure and fulfilled all the 
(!Ii( ~-,Iibi.lity-criterion/period under the ACP scheme. 

/.Ii. That the applicants beg to state that a news 

('i1plion reported in "The Sanghai express ,  on 20/3/2002 

Ii-iii which the applicants came to know that Cabinet has 
Opi-ioved the grant of revised senior scale *for the 

I)i hiiary school teachers w.e.f. January one 1996 in 

oil 
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: 1 till::;titution of the pay scale al eady,sanctdoAid4lom. 
Tli , ! said revised pay scale under ACP scheme is Rs.5500- 

1 11  9000. 

A photo copy of the said news 

caption is annexed herewith and 

marked as Annexure-C. 

That the applicants beg to state that they have 

1--n completed more than 12 years of continuous 
~ Iii-jlifying service in this esteem organization and 
~ ii!j - ved to the entire satisfaction of the superiors but 

]I ~after sanction of the Cabinet on the basis of the 

i , itl iy pay scale the case of the applicants regarding 

il-/ised pay scale i.e., 5500 - 125-9000 under ACP scheme 
lio ~ , not been projected till date after repeated request 

,01 l.he applicants. 

That the applicants beg to state that the 
1 -'('I,(.!fits of revised pay scale is applicable to all the 

~ wliool teachers employed by Central Govt. in Union 
h: , r - i'itories and other autonomous bodies sponsored by 

III- Central Govt. Even after released of Rs.1831.20 

i-ie by the Central Govt. for revised pay scale and 

(It-iiness allowance of primary school teachers, the 

( ~ :ipondent No. 5 allowed the other teachers of the A.R. 

~ :;Oiool to draw the said revised scale of pay but the 

'Wldic~ants are deprived of the said benefits. The entry 
:; ,- .,Ile of pay with the corresponding scale as revised 

iii , l selection scale of pay are given hereunder. 

Ogg 

1~~ ni i - y scale 	4500-125-7000. 

i sed scale 	5500-175-9000 (After completion of 

12 years.) 

I (.-ction scale 	6500 - 225-10500 (After completion 

of 24 years.) 
V 
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The applicants beg to sta e---t—he—Govt. 	of India 

11111istry 	of 	Human 	Resource 	Development, 	Department 	of 
, ditcation, 	secondary and Higher Education, 	New Delhi by 

letter 	dated 	04/04/02 	informed 	the 	Secy, 	Ministry 
i)l 	I)efence 	to 	take 	necessary actio.n 	regarding 	revision 
ol 	pay 	scale 	(Senior 	and 	selection 	scale) 	for primary 
1(i.ichers 	in 	employment 	of 	Govt. 	of 	India 	that 	Govt. 

, 1(- ,- ided 	to 	grant 	revised 	senior 	and 	selection 	scale 	of 
1 , i - iiiiary 	school 	teachers 	w.e.f. 	1.1.1996. 	The 	Junior 

li-,whers of AR school are entitled to the said benefits 

iii 	accordance 	with 	letter 	issued 	by 	the 	Ministry 	of 
llmii,in 	Resources 	Vevelopment, 	Department 	of 	Education. 
I'li- 	Assam Rifles 	teachers 	should 	continue 	to 	have 	pay 

~ i(:.jles 	party 	with 	Govt. 	aided 	schools 	and 	organization 

Kendiya Vidyalay Sangathan etc. 	However denial of 
Ili- 	said 	benefit 	is 	discriminatory 	and 	has 	generated 

i(- ontment 	among 	them 	beside 	effecting 	their 	morale 

1&wrsity. 

A copy of the said letter 

dated o4/04/02 is annexed 

herewith and marked as Annexure-

a 

That the applicants beg to state that the 

i(-; , I:)ondents depriving the applicants in getting the 

;i1iid benefits of revised pay scale under ACP scheme. 
Tlii ,  applicants all this time trying to settled their 

11im's with the respondent No. 5. Being a modeL 

1widoyer refusal of the respondents to settle the legal 

11ims of their incumbents is arbitrary and improper. 

1 
/ .11. That the applicants beg to state that the benefit 
i)l i -evised pay scale in the grade of Rs.5500 - 175 - 9000 

1)( - i months under ACP scheme is drawing by the other 
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i (:hers of the A. R. 	schools and other Central 
( - , ~ c=ment aided school and teachers of K.V.S. but the 

II)plicants are deprived from drawing the said pay scale 
~~ J I I ': - h is a hostile discrimination. This 
d1iferentiation/ 	classification 	is 	not 	based 	on 
hih , lligible criterion. 

'Phat the applicants beg to state that on 24 th day 
()I l~'ebruary 2007 the all the applicants jointly filed 

,111 'Application addressing the Director General of Assam 

011es ventilating their grievances to vindicate their 

I , ilits but no fruitful result came out in that attempt. 

	

A copy of the said application 

	
N 

is annexed herewith and marked as 

Annexure-E. 

I' ~ . That the applicants beg to state that having no 

(-rnative they approached the Central Administrative 

Ti bunal, Guwahti Bench as the lone forum of redressal 

k ,  vindicate their right assailing the legality of 

lo ,  i r action invoking its orginal Jurisdiction which 

W,[: ~ registered as CA No. 95 of 2007. The Hon'ble 
h i hunal by its order dated 3rd day of May 2007 

Wposing the application direct the concerned 

iWliorites 	to 	dispose 	the 	representation 	dated 
:' ~ I 1 ,'/2007 along with O.A. within a period of three 
iw , ii~ hs. 

A photo copy of the said order 

is annexed herewith and marks as 

Annexure-F. 

/,H). That the applicants beg to state by an order 
kill-d 9th August 2007, the Director General of Assam 
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k I es, 	Mahanideshalaya, 	 the 
, 11)1 , lication dated 24/2/2007 along with OA. 95 of 2007 

)II I.he plea that the applicants are not B.ED, and no 

''Ilegory of primary teacher exist in Assam Rifles which 

h4 not only discriminatory, but also illegal. The 

i HI -(IgnC ~d action of the respondents is arbitrary, 

mieasonable and injudicious. To get the benefit of 

revised scale of pay no B.Ed decree is necessary 

per ACP scheme. For the collateral purpose in 

d I ateral exercise of power, the respondent 

miliorities are depriving the applicants from the said 

W'.Jised benefits. Such action is liable to be declared 

illegal, arbitrary and unconstitutional being 
~;I-Iative of Article 14 16 & 21 of the-Constitution of 
iiIia, ACP scheme 1999 and Direction of the Ministry of 

llmii,in Resource Development Department. 

A photo copy of the said order 

is annexed herewith and marked as 

Annexure-G. 

That the denial of the benefits revised pay scale 

I ks-5500 - 175 - 9000 under said scheme to the applicants 

i t e of sanction of the Cabinet and specific 

Ii—isions in the scheme is therefore illegal. 

! - I H. That the respondents for a long period denied to 
lipplicants their legitimate dues for no fault of their 

, viii and thereby caused grave injuries and injustice to 

appl i cant s 

H, 	Details  of Remedies exhausted: 

I'It,.0 the applicants declares that they have availed all-

11 rE ~riiedies available to them. 

I 
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T1 ri W-M-f~ 

That the respondents by "E`soT-d*~T da ~—ed 9th August 

rejected the application of the applicants 
lil ~~ gwith OA No. 95/2007 in the plea that applican(--s 
, I I , not B. ED and . no category of FIRT exist in Assam 

killes and challenging the said orders hence this 
I ication. 

I.J. 	Matter  not pending with any other courts etc. 
11,10 the applicants declares that the matter regarding 

ii which the application have been made is not pending 

)(!It. , re any courts of law, any other authority or any 

11, , ~ -r bench of the Tribunal. 

W. Relief sought: 

hi view of the facts mentioned in para 5 above the 

'Ipplicants prays for the following relief: 

It is prayed that your Lordship would graciously 

k! pleased to direct the respondents to release/ pay to 

Ili- benefits revised pay scale i.e. 5500 - 125-9000 under 
1 /\-:itired career progression scheme' with all arrear 

llmo. , fits as introduced by the Govt. of India or to 

dli-ct the respondents to declare the service of the 

, IVI ~ licants is qualified for the said benefits as 
:11)-. - ified in para 7 after hearing the parties and 

-( , iiisal of records. 

11, Interim  order if any prayed for: 

Pending f inal 	decision, in the 	facts 	a ~nd 

umstance as 	of 	the 	case, 	it is prayed 	to pass 	an 

hil , :, rim 	order as your honour deem fit and proper. 

I:', WhC~ re  and who the application is filed. 

I 

all, 
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.7 D7C 

t, i?-:-ch 

vl~~ 

PP ca t on ls presented r 

k-iistrar, Central Administrative Tribunal, Guwahati 
H(-i,- -h. 

Particulars of the Loostal order: 

order is respect of the application fee. 
(1) No of Indian postal order 	. 7 c-,,-c 6  4 9 3 4~1' _)  

Name of the Post office 	 Guwahati 
(Iii) Date of issue 	 Do. 

Post office at which payable 	Do 

1,1,  List of enclosure: 	
4 

I ) Annexure-A: 	Letter dated 11/5/1987 issued vide 

Ref No. V/VII - PS/T/86 by D.G.A.R. 

	

Annexure-B: 	Photo copy of the Assured Career 

progression scheme' introduced by 
the Govt. of India. 

	

Annexure-C: 	News caption published.in  'Sanghal 
Express'. 

	

H i Annexure-D: 	Letter of the Ministry of Human 

Resource Development Deptt. 

Education 

(' ~ j Annexure-E: 	Joint application dated 24/2/07 

'-,iinexure-F: 	Certified copy of the order of the 

Hon'bel CAT passed in OA 95/07 

Anrlexure-G: 	Order dated 9 t' August 20 07 issued by 
D.G.A.R. 
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CA 	
TMTVZ~ 

VERIFICATION  . 	
........................ . 

I Mr. Bitan Kr. Deb S/O Late Bijoy K.R. Deb aged 
, 11)-oit 37 years Jr. teacher 14 Assam Rifles C/O 99 APO 
I'll-( . Senapati for my self and on behalf of the other 

ill)I.Oicants duly authorised by them do hereby verify 

1 0 the contents from para-1 to 14 are true to my 

lj( , f::;onal knowledge and belief and I have not suppressed 

, m, -  mat-.erial facts. 

Signature of the applicant. 

.5- ~ / 2- [07 
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D1. rectoroLe 'Gcn( "ral A f: n 6 rn I ?,j f 1. 
Shillona - 7930'11 

I May 87 

IMPLE111;1ITATION  ON THE' REV.J ~j PlAY SCALE.10 
R  ESPP C-P OF - TLACHING 

TiVe (30vt of India Minintry of F inancc' NOtification date,3 13 r-:  6  le:hile ap -,riving the revihed i  p'ay scnle of. tile Cc-, 
Of 	

ntrol Govt 
C and ..D in pursuant te,  the recommendatio thc* 4th ctntrnl: pay Commission has 8pp 

I 
 t 0ved-j:%ay scale of 	

n of 
t . I 	 teaching itc-m V of is '  

L', I 	f C~ rr. 	
t  Pc hPdulc part ' B'~ '  att "to~ the 'Notification 

~ nid PArt ' B" the foll -owing pay ocale llav,(j 	zeccmrnend(- ~ . tQ ~ hr c6tegary of tonchero mentioned -agninst each t- 

or Nof Categor y 	1pre-reviscd 	Rev a s , e d 
7 

Prifil ry  ~ C j )r, (- 

	

r 	
Pl. 1 ~ 0- 10- 1  36 0- L'B 300, 	J"2 o  0- 3 0 - 15 0 L, ,,3 

1 5-  SOO;- & 1315- 560 	-40-2040/- 

T ra ii'ne (3 gra,cluat.c Tc ~nchcr 	P. ~ . 440-2.6-500-,Er-~-25 ?:,, .,1 4 00 - 40-1600- 
7oO-rD-25-750 	50-2300-Zrj 60- 

2600/_ 

Ado inst thi r 3 if. has also been recommended that tho sp teachez S I o I.% I: e I n 10  t [ I' the existing SCO.I ,eG of Pa' y menticived In Col 3 may 
Oiv .cn tile '  reviscd rcalc mentioned.-  in this Col'only-pfter ensuring ,  that thev have the pre.scr,ib(_-.-.cj qQalification. 

'Orr th-c-.,' 8uthority of nh(~ve rc* cc)mm~ndotions, pay ccale in respr,,.ct 
Of th e t c-' Iarherr. of A:F.f:, ,.)m Rifles 'have been examined ;.. , i ' th a ~Jew of X ind 0"t -i-: 11 e t hrr oi-  not the existing catc ,gorif?rof 
A rs n m R - f, 	

tenchern in 
b~:,  allowed to draw the higher pny rcolen on 5'anctien- od by the Govt. 

bas been revenled om tile report of 'thc . 4ih pay CCmm,ission under para 11.41 of chapeter 11 that the follow ing qunlification'are rr qu i ic d if- or the appaii)mc-n t of -the categOrY of tea.cher ~, mentioned against P',ach s- *  

	

r ima: ry Teacher' 	Mitriculati ,on 0.r ~ qulvnl'ant wi th 
ba _~ i a troining or dij?lomn in ExIlucation 
or one ye ,br tezlchc:-r!~ training certifi-
Cate course. 

11 '  -Ain C- 0 C 

, 

)rn(b I ;,I tv 	P-7 1C 114~ 101: L~ 	 00 (it- t2e Oz d J I il zin;. 
'J"oncher . 	In Educntion. 	I 

A.~v pnr Rrcnlitsir~ nj-. Ri.11o of 'Okinjor tr e~ cj)or thr, 
nr 

alification .  oy. our Jurior 6-nch ~,  Thir_ qu, 	 _r J.r) R(~ Ct J'~ jj ~je Closel. 1,  
rcrrf_-:.-,r)onds' 'to tho miilif iC8tiOn ! uqntr~t(-d f-Or thf,  Ili Ininry n(-hool 

no Leacher. 	requirrd fCr ~ enior te, -I)er in Rect Pulp. An 
qrndunte ~ with degree in teachers trbinina, Thi: ~ ,q6fQificztion is 

(.AiivQ ~ ., n.t'tn thckt T)i:6vid( -.d ir the 4th pay ccnunif ~ -ion recommend-
n t 1. ('1 1) 	r 	r r, (11 jo t 	t n ch c.r. 

cop"  2/- 

7 
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M)%.Y. Iry it mely 1:0  S".h that t1j (, in A* r, am 

1; ' flC` _"Iflls'the' qualijica 	
C 
6t c!9 0171,  of %7 r 

Ty  r 	 tion 	
C1  en ' ch0c)1't' z! 'ch 0 rs and the r tvac 	 the thnt fol- tile 	. s 	her of thf- graduate t Rec t Rul e. 	 enchor as rrovidr(] 	respe6 

thf~ zefox(-_, , dncided that thf, f ,, l).Cw1nq pay Sc 'nje& a r, !.: nnctioned 1~y the. c,(-)vt of India under part 1 B ,  mentioned 	 of t-he S.Cfieduled a'-.ove may te admitted in tile following 

':er 	Cc.te.mry  
Pro- revi se(i 

:(- o 

~'unAor Tr ~ncjje 1. 	 - 	- - - - - - - - - - 
Fn. 260-6-290-L'B_t,_ -,  2C, 120 U_jU-lt,()Q 

4 0- 20 ,1 0/_ 
Toachor 	R3. '130-10-360-EP-3,40, 	1400-46-1600-5(). 

- - - - - - 	 1 5 - 50 0-4 5-560/_ 
2300- t:B-60-26- 0 ,  

8'. 	ti h 1 1 -O rlmitting the higher 
Pay !~cOl es 61)  03  tPv f-,  the m 8 Y be spv,.cial 

I 
 ly f-XaKined and onnurc-d s - 	f 0 1 lowin 9 

(8 ) 	~ Ilnior Top her. If he ic a MatriculAto cr r t I _Fj._ —,— - 
2-C1 — 	 , 1) F~ must -have the qr, to Of tenchex.- 	trelining., _I .i 	) ,I Or Orle Year . teachers 't rn.in in g c(: ~ rt,j. fjC intermc, .c)jA t(-, , 	 OtO Or A)c mu s t L~ -en 

-tAon of all a f I ca ti (,,n 	 tan cc r, relay 	'e ' Pre-url ' v ` r f~ $:'tY 	U rK1 r,  r no circunj ft ~ 

fulfil thc-,.~ n.lxlve mvn ~joned qjln
~j 	iS allowed if ~in 	',r.teachei dose no Ification ill ile WiN 	1.1c1mitte'd he - "!v'n('d  pny ~Cal ` of 	 cor to'. his e.xi! ~ ting pay 	 responding 

rnid 	Sc8 le as Provided In the part 'A' of tile schedule. 

n Lio  ;I  a 
dr c rc 	 serliwr teacher ~ w1io 

e  nr .diPlOmA in e ~3ucnti c_ n 	are gkaduatf- wit.. 
ca I 	(5ther -senior teache 	v~ho 	ndru i t t ' (`cl t  0 (1  Lx1v c ,  h ~ (7) - t'l rl::  

..Jc - ntior irrr~ ,,p, 	
t 

hr , "'C. t h e ~ 	q u i r d,  C-3,  (1.0 a 

	

ct ivr' Qf their 	n,o t 	rl t i t. 	(3 , t c,, hinhor pv ~ ! rc. 	 A I I ~ ,:- r?nti t -d j, ale cO r l  i)nnding to the I r exi,Ling pay i "hich  i~~! N, ~, 1200-30-1560- EV-40-20401- n(5 ~,jvcr) in pn rt '  th(' 8 ~'Clvc taid Gchedule. 	 r)f 

The Cnte ~'JOZY..Of Ifindi the c a 	ry 	 ELRQ_t._h o-v 

	

QaC hc` ,re, 	,c 	_E___ajjy__.t, -q~ v816nce In rc 
- 

Cri llIchdod for hi qua-lificat'I,on,q rrqui-rem Ili 	gher pay sca I C  8, * 	t h e _docr not fulfil t : jjC, ,  C 	of Hindi Tt-ocher provided jr, 
enditions' Ui highel. PaY scz-lej:,. i,j the Relct Rul e  

te,acher in entitled to__­  ' - 	 iur, no Hindi rccvivf~ the pay ,.call. 
V, 	

. menti,oned aLOve c i ' he fulf."'  (-Ju'edification, requirement for -other cat(.,gory o f t , ven if 
ert 

, 

chex. 10. 	Th 0  hO Ve order may Lt_ 
scale to the onLitled Junior teachTrs and 	 er pay 

, imr.) Irmented in granting the hi gh7 - from 0 1 Jon n6 ic., 	 senior tcachers 'with effect 

	

the oatL,  of im p I c ni er ltion ~,f 	r,-:vIser1 paiy-scnl.(!, 
Thrr' e. will lot be however, any rf

~,presc.,nt ~) .tion from any,lincurtliv.-T 
on 	th(' higher pe ~ , !7cnle hen 	1)(27litted tio the (- c:ncr,x.jl(jcj cilt, 

	

of 	nf: F)( ~ r 	01 0 
the pr(-co'n(.,1itic.n 

cf c l~lillif ication rcq 	
f 	of III) d i n 

	

u i r 	)It  Providod i ,n their 

12. r, will 1-f.- im r) j e; ,I(! , lte(3  C  
C,  f 	 knowl 	an(3 ralp 

I 
 ry I f., i 

C~d/ x >1 x 

Lt Col 
t D1 rA7 Ctdr (A) 

4! , ) . Dirf'CtOr Gcne' l ral 
Arsam Rifles 

0 
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hQ seryice, h e--  5  , 	Cheme 'only afTl-"r . 	, : A§d.r.d by 
r the:ACS S 	 ice already 

qpgradot ion 	years 	ser. 

y ej r s~ i n .  ~ad t ~On  to two  -61 

....... 61- 
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e r t 1:ie f i r G t -f i n ~nr a I u pq ra da. Lion 	10) j n t Ive -11 higher,* ' .. I-at 9 
(12+?_+A4l()) of r6gLA t61- Ser v.1 c e b (2 c a 

	

e. after . 25 Years; 	 P_ 
'~~t - 'er l oci of 'one year- can riot be 1 -aken irrlro , acccunt -J-oN -~a~~ 	 -0s de P . 

yc 	af.'j-egut-ar serv.1ce in that hig -hc Ahie .. tcequired I— - a rs 	 1-r grade. 

11 . 	n. t he rnaLLer of. 	 i. rig ~s, q ra ri t 
bene FitG .:under. the ACP SC heme G ha 1. 1 - be _subj ~_,~:t -to t-'u I es Q 0 ve r I.i. fy g 
n a rma V proihot- 1 on. Such c~tses shal.t. theve'forei tic- regLkiated us-wder 

G*fow -.'Of raleveni. CC5 (CCA ~ RuIeE~ q  19 6 5 .  an d J. mzt ruc L i on ~i 
I hereundE~ r.' 

'The' pr.oposed ACP Scheme contemplater. n?er- e)y' 
pqris~qnal bas-is J.n -the hrgher' pay--_-icale ~ qrant' of: financ.%al b'enefits ------- ------- 
on.ty ,  and EEhal') noL amount' to ~-3ctual/fijnctjonal promot.i on ~D f t IN e 
elljplo~ Le-, c 0 n C c-  I - 1) C! d . S f n C L * c, i'- (I (z? r t3 Y-,~,  q a r4 J i n g reserva LJ.on' in 
Promotion a re 8,pplfCable 6nly it-,  ~- he c.)sC'? of rf-tqd I ar p, r omot i on 
ll eser, va'tiori cjrder5/rcjt; -Ce r Sh',il t T'10t Z)pply to th e I)cr sclit:!me W h L. C h 
z ha I Y e 

, 
x'tend 

' 
its benef ~ ts LAn i. f or rn A y 	o -al.1 	b I 	~5 c / (3T 

Ce ri. P 10 e,~! S 2.1 1 --o However , . ,ai i t J. n) u ol r e g 0 .1 a r / f U. n C I.. J. 01) -a I 
bctua 1 ) promot.1 on., thd Cadre Con tr-61 I ing f.)ut horities 'shi. I I eniavre 
that ~ l I res-er-yatApti orders. are a p p .1 i 'ed' s tr'J ct I y. :  

Vx i s t-inq 	t] mq~~ bo und promo LJ on 	sch ~.z mc!3, 	nc I LA'd i.[10 	J. t -A - !:;l t.. i. k 
p r omp t 1 0 n., 	c nema,. 1 n va t j. Ou s M i n .i s t. r i a 5 / 06 pa r L me h t 6 m a y I  w7s . .,  per 
choj-c .e~ conti n 

. 
ue to he 	Tor t.. 'he *  c:o6cern' c_-d -  categories 

(e ~ t_.r~e~e si-_hemes shal I not. run concurrent ty of' emp I oyeeG. HOW(:,\ 
with ,  'the ACP sc'heme- -The Admin -isit-at.i.ve  
1 1-14r:? 	

. 	. 	. 	
. -I' 	

. 	

i  * 	L e(Dployc-t?s .. sl a I I 'hcivc - he aption in. Vie matter . to choose' 
be_~ t-.W(=rE~r) th'e two schemei~ , ,  x . e. existing time-- ti,ound prorri6tion scl-teme 

f r~ variou's dA,egories of employee. However, in ..or 	0 
tcii. over ..fro' (n -  the -xa 5 *t; ng ti ~i6-bound promot.-  i on 	1:~,c 

- o-f 1 .Sw1.tch ,' oN,;er fro * 	6x is Ling t i (ne-  b9und promotion in .  cense_ 	(ro . t he 

	

-thd Acp.', ~Scheme '  all zt104la .t1orN5`). VJ.z -f.o r 	PY- Offidt I cin 
JL 	rN 

	

on ,-  o post:5,. upgradation-involy-ing Ali er 	L n - Jo a 
86 t i e- s~ ` 	etc̀ ) M.:a;d,~ Under the*  foi- mii?r ,  (exi,st 

. 
ing) zcheiiie wou I d I 	 C C-1  Z% 5 C,  

to 	c;,p. c-raA._:Lve, ..7he i)CP ScheMe sh ~~ l 1 :, ,hav 	- ad6 ' 	i. Q 	i L5 e to be 	Pted 

J 4, 	1 	o f - a rk emi-)) oyee de-cfarc,!d surpljIG .3 n 	hj.s/h ~L-r 
a 1 -15. r~ a L i on 	ana 	in 	cas'r- . of 	trar.?sfe~ 'rs 	A. ~ic I ud ing 	L'I n i f a t (_'t ~ J I 

a n s4.  e r, 	orl request, Lhe reqUlat-  servire..rer.idered -  1~y 	I -IJ it)/ I'l 0 r 	i n 
f.A-je , Previous organisaLi.ah Gha I L be . c 	- 'a I ohq 	W.J. t 1-~ t~ i s lhor quil ted 

r- eguJar...;;. -.s*erv.j.ce. ira hAs/hL!, r n 	i on . for' .1he 	purpose of 
undqr 

.~,U 
jecv, ~.,`to 

. 	
b " 	 -i 	 - : n C~ Vld ' .i t I Ot 	No 4 ohov6. , 	i , 	c.asier. 	-iere 	the 

havo 'al rea emp) oye .e is* 	dy Lompieted 24 years af rogular service -, 4i :th 
P.Om por wi. h '' "' 	"" otion, the sec'ond tinancjzx.l . 6 ,  t. Ou t 	K pgradat.Jon Qn.der t he- 

'a 	6e gran ted d1roct.l.y. ~--urther, i. n* corder to raLi.Gnza) i s c.? 
urlequ -,~ l 	)eve I , 'of' sLagnation, beneflL of i ~urp)us regular servAce 
(not 	taken ., ~~n' ics* - 'account for * the 	fi.rGt 'uI.-3gradation -'Llf-leld r' 	A he 
scheme) , 'shal V: 	diven 'at t.he sub 

. 

F~ ecjpen L 	.~ tagc- , (SeroAd) 	C, I 
finatici.al  u,~grad..ation undGr -the ACP Scheirie as a 000 (ime mea5w-e. 

ot 
, 
h4)r',word.G,,..tn r~-- spGCt of empfayees who hat/E,~ dli- cady renderec . f 

m a r- 	b ~qt IeGs than 2A W-a r-s of reejul4r servi,ce, 
W h 1) e 	the . 	firGL* 6n,%1-1c.t.at  upgradatJON 	Ghal V 	be 	gran ted 
ifftlediately,' ~ the -surplus requiat- SnrVice bey6nd the f1r;.t 12 vc-a* rs 

	

I also be counted.  towar.cls -the no_xL, 12 year_- OF re 	1~ -, , 

	

gulal 	Q1 V.1cc-, 

Con L0 
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f inancial 	r ad a tic)( ' 	0  
secon d 	 -f i "1 6 	Ell  

/ed 	for 	q r a In t 0 	the 	 c- 
- red 	for 	the . 	S  0. 	d - : 	

'ju 	ar be considL 	 ci f 	F 
thiby Liken t I y p 	 complete 	L q 	-aj~ and when th 	y 	of r ~cju 1 ar 

' RlsO 	 12 -nore 	par 
~da  ti6n. 

; wjth6LAt Wa 
lor.completion Of 	 already 	grantuld. 

e 	
the -vice!""-'afte r. . 

firs't financial 	ULP gradzition 

jer 	th 	
_ c 
	r_- (fie. e 

Sd/ -  

K .3ha 

Director 

LAn  mj,~U!~_ 

TANDARD/COMMON Pf~~Z__ 	d'to th-2 G 	 nne),, 
rt  -A g 	the Firs t Schtd-uleq  

.--of 
d t e d t- N q t i_flzr:a~ti on 	a 

Exp_jndil _f 	1997 Se 	m  b  e 

OF 	MEHORANDUM )  
INNEXURE/OF THjf_ 	ICL 

(REFEREI~C- PARA 7 OF 

Rev ised Pay -Sca le. Rs- 
3er No. 

2550-55-2  660-60 -7,200  
S- 1 

2610760 -3 150-65-3540  
2. 	S-2 

2650-65-  3 -.3c)o.-70-4000  

4. 	
s 

-70-3 1300-75 '.'4 400  2/50. 

t>056~75 -t950-810-459 ')  
5.. 

32()0-95-4900 
6. 	S-6 

.4Q00-100-6001D 
-7 7 	

S_ 

456o-125 ~-7000  
 

- 	-8000 _10007150 S-9 

-V) -17 5-9 000  
9-1.0 

~~oo-200-10500  -12 
545o. 	11500 

12. 	s-13 

7500-250-1 :'000  
 

S-1 5  

-Z25- 15200  
S-19 	

1.0000 

5-16500 1-.~Ooc)-37 
1.6. 

375- 1 8()0 C)  
1.7. 	13-27 

AA 731 . )0­,J.00~.18300 
10. S-24 

Call, 

I; 0CP 

.61b 

Z~ . 



m  wn 

NN A 	'EXUR 

.77 	-.)K: 

re I Af tr 	
Ovte' 

—

I 
,NBW Dr 	19 42 	'Minister fifter (lie 

."I 
ecting chaired by Prime 

aiul (~u 	4 	Minister Ata'1 Biliari 'ced 
:1831'.20 crore hi e ill 	- Vajpayce. 

dliarness allowance' 	r i 	111n 	-lid the (:'11jillet j a.] I S. 
and retiredepiployccs,-,' ~, decidedtoltike lie 

t~wltll effect froxnjanuaryan4:. 	for prima *ry scl 	ach rs.*-; ,. I whe 
or m 	

- "Cal)illctliatsal'.')I)i -ove(I the, Ceiltral 	111~ 

' S0 1 001 te'achers. 	
giailt of 1-61sed Selliorse'll.q.. 
alld Selectioll selkle rol . the 

lepac ageror.14niontils 	primary school teacilers Iv ill, 
beginning January 

	

2002 	effect froillAiii-l"ary one 1996 

	

would include Its 1355 20 	111 slibs tit u li oll () rll le pay scale 

	

croreffiroughafourpe*r' 	
t. 

cen .1) 	already sanctioned to thell) 
Ile  s 	i, 

g enip oftes ::percent —orexigiiii 	Ile benefits wolild bring ,  1, be~iilcis additional d6rn css 	1lbOl't It (Wal Winual rectir relief (if Its 470'ciore f 	add i li or 	i 	onal burdenwilie ill 
Its 20 crore. annually and imll- 

school tcac- hers' ~--'--  recurrizig,  pdditional 
Oy" 1) ,v 	C6VerjA- 	cxl)elldiftir~ %voilld beRs 105. 

joiiTerri tories and , 	crorc, N ,l it hajAn said. 
autonoill 

o  

he.%.giior scale Nvould noly: 
sor-ed by die,Centri e'iyould 	1)6 
le bellell ibf rc~lslon 	71 -L--  R. S- 	U— 	0 0 

xi 
 sti 	nd 	he' Pa~.sptc.(g~niorpij 	v, 1011 sell 

(i a I I ~'. sea 	g 	0. 	le 	Mill MU10  file de"clsio-hil4 "' . 	Y,  re tgn e.4 a t 	c v e I 	its 11 MCC Ling oftlic,  Ujil6li 
a 	

1;., 	1110111 a 	'Affairs 
Hien 	ry *  

to 	

tg"  I k 

r 

feel' O ca e- 
A iOco 
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rb~ernmerrl of India. 

M in 
. 
istry a H,unn 

I 
 an RCSource Developf"ent 

& Higher . Educat-'O ri 
DepnrArnen~ ol' Secondary 

-A, curzon RoaA AT24W a cA/04/0 'L '  
New Df I hi Date  

To- 
Director of Educati on .  

I , Secretarf(Education) 	Ojr ~ ctorate of Educa tlon  
,& Nicobai Admn. 	G o  qt. of NCT 61' DeIh Andarriall 

Pori Blair. 	 Deil)i 

secrOwy (F-ducalOn) 
2. ~ecfeLary(Educstion) 	Laksh,3 dweep Adorn 

IDadra~ 64 Naogir HaVOi. aviiraki 

Secretary (Education) 
Secretary (Education) 	Govi. of POndicher"Y 
Paman and Diu ~dmn.: 	Pondicherl'y 
Moti Daman 

scales) for Pri'M3 ~ Y 

SubjrCL 	lZievision of-  Pay S 

	

cales (senior a 	the Union Territories 
Teachers in the employment of GO14- 

OfIrvdia.1ill. 

otht V auto*no . MoUs 06ics sponsored 
by the Goyeri-Iment of, India. 

Sir, 	 A z~ : 13 
hLs: M n i 	N0.5-14/07-UT I dated 

	

stry s 	C 
I arn directed to Say lhat the ona"er 

rcl;ar6inz i ,, viSi0 11  Of 
pay scales of teacher5, 

ton) of Primary School 'Teachers'. ' 	cio.e  
2.110rnaly i, I I ) , I) ty r-ales,(seniorand select 	ise senior and'seledion S 

o f t l Ic  Goy i
. 
 It .has now been decided to 'rev considr-ration 

of Pfirnlry Schools Tea ~~ers w.e.f.l.i.96 is underi 

ling 
45~0-7000 (No chan$e' 500-7000 
$500-900-0 

S  Ca 	

5600 
-

~~00 10 

on 	

--- - -  --- 5500  I_e t 
6011 kid 060~w 

2. 	This i ~~ Sucs with the colickIlIC11CC of 
llwzuiltcd Hilimcc Divi 

vl6c Oicir Dy. ! ,~Io.305312002 - 1 1-- D -dalc d  

-11 " to  11"o' Gw:- DcpLItY Sec"", ? 

copq 

aje 



.c0j)y fo I' 	::J f~6 .- Inatioii/lic ~c~i-, ssiry' ,  act' 1011 	to 

01111111 SSlbllcri Kendriya 	vidynklya snilgatI1,11), 	IS Jccl 

2. The ,  S ~-srctary. 	
Ccntral Tibctan Sdlools Admiliistrati6n, 	I 	G 

Dai ryriganj, Dclhi, j- - 
Joint 	DirecIb" 

13hawall. Nc,w0cIhi:. 
4. DchptY SccTc'tY1 - Y'(E--511 t.)- 	Millisiry of I~cfcil cc C-11 	I Itjjjqc1w ~ , Ncw Dc 111 1'.  4 

 
 

Join .  

	

t Dlicctoj W1'&.D'),Dcp1[. nr 	'. 101 HIc 	I'llcig.y, Ail 

	

Dirc ctor (Ed,06`;l1ioj,j)',' M.& ~Ilicipal 	C.c , i 	"I pciultioll , ()f [)cII)i, 

 [--,%dcutivc 	)Call 

 

t6,11illen 1 130 M 	DcIIIi', I i I I ~is ( !r Y~:  -0  ~Ffl n a'~MC6  c D 

 
Dept 	r 0 	aming (PIC t. o rP , 	I 	c I 	Tr 	Hordi ~,Bloci- New Dc I h' i'. Cabinet S 	c 	c' t 	ri -'It;, &dtidl , 	slock, 
No. 14/Cm 	

He- 	Delhi 	r 
Mcd 22.3.2002. 



M.1640-60-26000 	1:6000.200.105r FA 
75.2900 

Libra ri all 1.2000-60.2300. 	10AS00-250-12noo; nul"Un S010175-3200,100-350C) 
2. In cOhLihationlof the above, 
in ordc; 	 following point, are madc 

V.QqsurWt,hxb 'therd is no wrdng interpratation aT Mis7iilterprctatj 	OT,toe decisions of the Government oil rccolip-~,  tic) ations, the Vth Central Pay commlsrinn:. 

vi.?Y ~ of 'the pecOnwynd,tj,,, of the pay hommissioll fccooWd by Pipe GOvelnunnt, the teaching allowance stand. ,  cboliphidlwje ~ f! i , the rovined p 	7 1 :0 9600.. the date cf implimentation ok 
NY Sc g;qq. -Yurthor, M sj-xc ~ Lj -3110%.), 11ce  admiooibld? 	ic"PrAncipal/Heto, Qhtor.0  a 1 s A 5 1- nj &:!~ ` 	 Secondary Schoul 1 ~ 1 .199G -  Q ever, the 

alluWynce of 
09 1d0cluion WOW Gover6ibnt on the MAY ,  MY 	COnniu ll ion WAShadco this allowance 1,1 7) 	

A 

U 

PrOP6001 AMprovementAn' top residency period W Phu cntry and,s 4 —  enloroscaje'fOr school teacherh has been made Dy 
the pavAMS, Won in de-06d'ext OVY'AncralAssyred- 

Sc h6 rne '1~ 6 c 6) T--6 ndC§ - f`or Central Gov0xvivent e6p16YOOKOW The G'overnmei-i t is 
Pjqnozcd ,  on 	 still examining tM 0 . 0CAM"'And ;np docis&h hai been Qtaken

~ Kith 
the  AT99 9PPien in repidency-pertod proposed Or school tcichurs ~~ Itni; 

1 
AhOMAC" 04rifico that the existjn ~:,  PYOVKhons'dor ~gra6t ~

Sf Witior ncale and sulcc!-jan ncole 5poll Wntinnu MhAing 	~ decisian of thn Government. 
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laced 	L'C" 1) 	d 5 a I c 	c f T ,2.  y 	 Cj  

	

3 3 U 	Col,)C:U  rr  
l) C I on 

C 
C"~ :. 

I 

Yours 

ID re CA~r". 

r- a C I info;~ Inatf,011/nCCL ~ O -i 'oli to,: 

ry. r) f 
D) I a W 	New 

.I 	L 

	

- 7111` "H U t Ti" -' I I 	D ii 11) 0  us i e 11C) a r3 	1,: t  
JO J. nt" 11) 

	

i r-O'C. t 6 r. 	D C 17,,zi r t.'lj I r,,l) t O f  AtoriviC E "':"u 

D 	O~duqa ti C)II) 
1 ~1 C r C-L 

Di r e c'  t 
1' CO 1: j-'-O i t i 0 1) 'o 

	

Ga Lc 	old Iii pd u C 0 11 f~"~ 0 13U 

Do a r ~f 	1jeu I - 
1) 	17) C 0 

. 	Ed V ~ C; 

OD 
-C 

it 



--ctor 	
General 

-Dire 	
-I.L. laya, Shillong 	 Feb 200. 

Mahanidesha 	Dated* 2"It 

g  rc. 	S aI e of pay 

An 
application prayin 	

vised 
by 

the cabinibt 
as sanction 

1, 500 -125-9000 	 -,,Zlr benefits- r%.~ - 	heme along w"' - 	 I under ACP sc 

	

	 intoduced bY 
eer Progression, Sche,", 

P,,f :  'Assured car 	 011C 	r jh the 	ist  

	

India publish I Id thr 	ponsiOn 
e ,  G,vt- . Of 	I 	Rce 	and 

public 	Gricvla 	icie  rrteinO 	0 
of personal, 	 and VkG) v 

(department Of ~'P 	t 99. 
D) dated 09 Rug"5  

.35034/1./ 97  nS' 

and hollibly 
'ae beg's 

-Most respectfully 	or favoll-_ 	of 

~ ng 	few 	lines 	f 

to state the 
k i nd your 	I 

e (I b it 	order d ~ated  

	

as appoint 	th4 ~.. esI I-C'!','I 

	

The applicant NO - II W 	i n 

'hi s  length 
0 

1 
23/3.2 /-.L993. and 

	

organization 
i 14 years. 	

atec) 
ed by an 0 r de r 

	

applicant N,.2 wds appoint 	
in thi s 0'~ taeyn  

The 	 - n.gth o f S 0 3~' 
1 	

/198  9  and  his  3,a 
.,1/04 	1 ,7 years. 
organiz ," t'orl  is . 	

pp'int ed by 
-In orj.,r 

'3 
 wa!; a 	this, Istne'n', 

The applicant NO- 	 . rvice in 
length Of Fo  

13/05/1983 and his 
s 28 years organization i , ted orderjda 

was appointed 
by 

. 
an 

this 
The applicant 110 . 4 	In 

20/0 /1965 and his lenq th 
of 

is 41 years. 
Ox,ganirration 	

orderi dat.,~!d 
n ted by an 	

~ tec~jyj_d 

	

icant NO-5 was appol 	 this c-~, 

	

'rhe ZIPPI 	- 1 	serv.ice :-A _ 1  , f 
23/11/1955 and 	S. . 
orga,i,ation is 21 year -der aa 

intec! by 	
Or. 

. I 

The 
. applicant No.6 was aPP service in this esteefft 

~n,th -  6 :1  
8/01/1986 and . his le I  

i s  ja years. 

	

organizati.on 	
by, an Ord9 

1, aated 
I  ,as  appointed 	thjs ~ eSteern 

	

licant -NO - 	sory 	in 
The-aPP 

a'CI his length  ol~ 	

i 
I 
 ce 

/6A/1996 
21 ga, 

. 
ization is 26 years-. 

or 	
inted by an 

Or4, dated 

	

w4s apP 	 in thi.4 e  s to eal 

	

licant NO 	ser 'icc' 

	

~ho app 	g th  o
f 	v 

2~9/0,9/1996 anci hiS len , 	 . : s  I 'A years.! 
0  rc nization .ja 

P P. I , " uw3 ON 

AdvOcate 

To, 

Sub 



ill 

ThG applicant No-9 was 

23/06/199,2 and his 1Erigth  
organization is 1 4  Ycu3.:-,-  

appointed by an order! datec! 
c  .1stec'm ,f il this 

d T110 ap 	 jy, 	Y 	
j ~ . plicant 110 . 10  w-.r, 	P 

da ,,~ed 24/06/1990 	by DGA and h-'-~ lexlq ~:,h 

Service Amn this 

c -* rcu l a t,,_1 a  sc!-jey.p.c through 
The GoVt Of India 	L 

	

orandum vid 	35034/1/97  EST52 It D) 
Off ice ,  meta' 	e memo No. 	

I tho minis ry 0 
dated 19 August published throU9 1  

p  r s~)nnel public griavance and pension (Depart.-I t 
O~ 

C--' r 	 . 

parsonne.). and TRA) in th(.,-- name and' stylO the AsS lared 

career 	 cheme' for 	-1 t- a 1 Govt. 

	

. p , rogression s 	 tile I Cel - 
Lia on 

MV 1 0ye0j3 ijas 13eon. introducnd by the Govt. Of j . 
fifth Central pay conim:Lssion 

the recommendation of tile 

deal withl the problem Of genuine stagnati!On and 
due to lack of aa(-. ~quate 

hardship 'Laced by I 
the employees 	

ted j:-!O ~e tharl en. c C _M P.I. a T_)romotional avenues. We have be 
(.1 	-01 	j 12 years cif contilyuouf-, qualifying ~ sex.-177-c 	- 

A news ca tion reported in tle~ : 'Sang"ai 0~fpro.ss' 
p 	 that Cabinet 

20/3/2002: frolft which. WO COMC-  to 
' 

know 
revised senior sc,~).e and 

has zipproved the grant of 	 I 

,election scale for the primary. school teachers 
I 
w 

, 
0  - f - 

January .  one. 1996 in substi ~ution of the Scale alre!a~.y 

les under ACP The said senior sca 
,;arlction to them. 	

which is yet not paid to U11 s . Scheme is-Rs-5500-9000 

C' 

	

efits of revised pay 	under ACP 3 CA-1(, 1  
The -ben 

is applicable to all 
tile  E;ci-j(>oi. teachers emipl loyed by 

-ther 
the Centr.al, Govt. In Union Territories an ,  o 

auton 
I 
om ous bodies sponsored ~by the Central, GO t u . von, 

af_ter released of Rs-.1.831.20 u'roro by the Centr ~111  G  

for revised pay scale,  and dearnesn. 
you allowed thl.~! othOX 

~Iypa6 of primary nchOol teachers, 
'to draw tll(- said 

scale of 
. 
pay 	'j-'he entry 	t 

'A 

scale as  rev 	and 
the corresponding 
of pay'.are given hereunder. 

Entr. y. scale, 
'Revised scale 

Selection scale 

:A500-125 -7000. 
5500 - 12 5-9000  

1-2 years.) 
6500-1,25 - 1050 0  
of 24 years 

(A-F.- ter  C 

(Af ter 

: 4-. 0 a 0 f 

t io n- 

	

scalo in the 	Ca.C4.e. of 
Tile banofit Of revised pay 	P 

Rs. 550~0,-125_9000 por mon t:  s under ACp 	cl7iemc. 2.4.; 
th 	

ho 
-presently dr,a 'wing by the other te-nchc1 rr,  Of  t  

Ipplican,_- are deprived Th ~ch Jn a 
schoois but this 
110 

. 
st,3.1 

I 
 a 	discriin±nation.. This &ifferentlatl- 

to 



EiE;Sification iS not: ~ basod On in t 01- 11 igiblo) cr-i-tc rior- 

individually but. 
Earlier al:: ~ O we approachc-d Y01  

i~raYn U r indivich-Vi I 
f ollowing applicants 	

decided 
Therefore 	the , 	 1)  -L  i_ C_-, 	-.)n 	and 

by 	t YIJ. s 	- 	Iti, 	
I joint 	ap 

a c h o. d you 
p"rtjculW- s/" information regardirl'-I 

'a--%nexc-~
d herewith (page 

to 	t /pay 	c' 
it is theroforc'~ 

prayed to ~ICILI 	jr<an 

	

i th all arrea). CILle 	.0 

said. r(~-~viscd Pay sc (--1  

applicants. 
p r a 

TYic applicants as 	
di-I I  ty., 	

(~ve 

yours faithfu ll- y' 

.Mr.  i t j.  h Kr,. Deb. 
c1hu Pralcash Godiyal 

2.Mr. Ma 
3.Mr. Ita-i I~umzir TI 

Mr. Ilukain Chand 
d ,iva Taluk ar 
oudhury 

' ~ Salil K2:-  
Swapna Dey. 

U 	-~Lvxstllj- 

9.MrS. Geeta B. 
1O.Mr. S I I 	s -a dd'.-L n 

E 
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U n i o n, 0  f./  India 
t.ed by the socretarY 

-it 	1-ndia ulie Gbverrimel 	O f ., 
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SACHIDA~~.~NA14DAN 	(V  C  

!FeacherS of Assa~ 
All the Applicants 

I 
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years and Applicant than t:welve 
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:()g re s s ion 
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all the 
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Public Griev 
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ivj lian employees Is 
Gov 	C 	' 	 1 -11 

Of twelve  n completion 
I a I upgr,adation 0 

ce in the grade] in 

f 
 u r years of regular servi 
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grade. The in the 
of no regular PrOmOtlo' 

~ e event- 	 of at the benefits 
rred in the O.A* th 

n ts ave 
licable; to I s app Scheme under ACP scale d ga y 

Central Govt. 
yed by the 
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are deprived of the said benefits which is ,  a hostil 

discrimination. This differen .tiation/classifi-cati6' ~n 

is not based on intelligible criterion,. According to 

them, since'all of them have not availed any kind o 

plomotion dd ~ring their service - tenure and having been 

completed more than twelve years of regular,  servicel 

they are entitled to the benefit of financial 

upgradation.. All the Applicants have filed a join~ , 

representation on 24.02.2007 to the third Respondent 

(Annexure-C) ventilating their grievances but to o 

no avail. - Aggrieved by the inaction on , the part o 

the Respondents they have filed this O.A .. under Rul 

4 (5) (a) of the CAT (Procedure) Rules, 1987 seekin 

the following relief:- 

%% It is prayed that your honour would 
g. racipusly be pleased to direct the 
r 

I  esponden.ts to release/pay to the 
applicants the benefits revised pa ~, 
'.sca-le i.e., 5500-125-9000 under assurej 
career progression scheme with all 
arr.ear benefits as introduced. by the .  
Govt. ' of India or to direct the 

- , respondents to declare' the service of ,  
. ,.the.applicants is qualified fbr the said 
`b~enefits. as specified in 

. 
para 7 after" 

,hearing the parties and perusal of 
records." 

2. 	1 have heard Mr. Hara 

learned ' ' counsel for the Applicants 

Gobinda Boruah, 

Mr. M.U.Ahmed, 
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MAHANIDESHALAYA  ASSAMIRIFLES 
DIRECTORAn-GENERAL  MSAM  RIFLES 

a 

ORDER 

/G, S(Edn)/ST/2067//08.9 
	

Dated 
	

09 Al ug 2007 

)ER BY  IC-23039Y LIEUTENANT G .ENE 
3%111~  V5M, DIRECTOR  GENERAL ASSA 
F MR-81TAN KUMAR DEB, JU IiIJOR TE 

1 	1 h.ave carefully considered the represent. ,.-ition dated 24 Feb 2007 submitted by Mr Bitan 
Kurnar Deth,  ane ,"thers in deference to th6 !earned' CAT, Guwahat! Bench order dz ted 03 May 
2007 in OA No.95 of 2007, 

2. 	Whereas, in the Assam 'Rifles no cate ~, nr .Y 	I-'rimary - S'chool Teacher (P,. RT; exists. 
The category of teachers in the Assam Rifles are a-, under:- 

Senior Teacher. 

JLIrIi0r Teacher. 

Flindi Teache'r. 

3. 	Whereas tvlHik vide letter No,11.27013!3 1~ /99--PF, !V dated,M -Jun 20'01Dhas' placed 
~J'unior TiTacl ~qrjrj ~the r~~_' ..~urther 

' 
MHA vide letter 

7  OY 	I C se ffeTior Tea ers in t No,11.27013/35/99-13F.IV dated 	JLJI 210, 	

' ~'d  Ohl% .' ..h 
B.Ed. AT! others c-a-t-e—gories of Se evised pa -~,,?  " c ' 

0 	
he  a 	 nior ale st 	
Ig lev;sed pay sca!i,  witi -iOUT,  any upgradc~ tion. 5  in %te c6rrespondf 

4. 	Whereas, Mr Sitan Kumar Deb a.nd cl ~)ers teachers ha:ve rece;ved ACR (Assured Career Progressioil Scheme) ~ as under 

i R~nk Name _Kd TLca —t- 	 on i Gtd 2' ~r—A-5V 
No 	appaintITIent completion of 12 yrs on I 

Qu 	of 'egular service 	6oi4ipleti*on 
ion 

kfica- 
tion 	 of '24 yrs of 

regular 

ser~ice 
(6) 

(a) -Mr. 	Sitan BA 	23-12-91 	1 ACP wef [23! 
Kumar 4~_ ~ZQO~ in the scale 
Deb, 	Junior of pay Rs 00-  1 5oj- 
Teache . r 	 [~D~0/j vicre . DGAR 

IPHer No. 1. 14017120/ 
A-II/A.CP"12004/359 dt 
10 -Jun 2004, 

2,/- 

1000c'ote 



(c) 
Thakur, Junior 
Teacher 	. . I 

Mr - M 
Prakash 
Godiyal, 
Junior 
Teacher. 

2 ,  

U 
'e 'Ap~r 	h 

soa 
 le 

"i ~_ 
00 	0_  

5' 	-_15 
'~f  P; 	0  

~V"'Rs 
WUC~Iz vide DGAR I 
letter No.1.14017/20/ 
A-II/ACP/2004/359 dt 

'13 05-83 
10 Jun 2004. 
Gtd -l"_',ki~~ 	(07 - -Board 

(0,-8-99 in the  soale-of Or6ceedings 
R!~. 	0-15M ~ - ~r' the grant 

8006/- 	vide 	DGAR of 2n' ACP is 
lette r N o. 1. 1401 7/ in progress. 

1 .(3S(Edn)/ACP/T/05/ .340 dt  04 Jul 2005. 
Gtd I" ACP wef(91,  Mr 	Matric With 1 9-04-6.5' 	(i~ Gfd 27 

Chand 	basic. 	in the scale-of 	
C 
P" wef 09- 

ffs-50 0,150-,  ~8_90 in - the* SharMa, Hindi Teacher 	 pay 
Trained 	Ogg vide DGAR scale of -Pay Teacher 

lette.r No.1-14017/ 	Rs 5500-175- 
G'S'Edn)/ACPf.T/05/ t~' 00' 0 	vide 

340 dt 04 Jul 2005. 	DGAR. letter 
l$10,114017/G 
S.(Edn)/ACP/ 
T/05/340 dt 
64 Jul  2005. 

Mrs i~v_a BA 	4 3 - 111-8.5 	1 Gtd  1"' ACP, Vvef LO9 4. 
Taiukdar, 	 0-8 ]in the scale of 
'unior 	 pay 

- 
R s NOTO  T!~ 

Teacher 	 (87q,170 / ]- ~ vide DGAR 
letter No ..I..14,017/20/ 
A-ivAcP/2004/

*
359 dt 

0 Jun 2004. 

	

I 1 .0,1-88 	Gtd 1 5' ACP wef R-r- _"P__r_e­-­"__'_  - ' 'I 	' 	. 	ni 
Choudhary, 	University 	1,017-2-O-qin the scale 

Junior 	 ~a~  R s 15 0-0 0  _-1_5100t 
Teacher. L8ZO700T-- j Ae -D.GAR 

(g) Mrs Swapna 
Dey, 	Junior ~ Teacher 

letter'No.'I.,14017/20/ 
A-II/AtP/2004/359 dt 

...... 	... ..... ......... 	.10 Jun 2004.  

I 6_t j —1  sT  _,~_C P w e f R9- 
jr(m-

, 	f r)in the scale o 

Pay 	R s. 570 07-71-5 Qj I I 
f7~_M~/ vide UUAK I 
letter Nc;.1.14017/20/ 
A-II/ACP/2004/359 At 1 
10 J un 2004. 



-3- 

(h) WI-Aridul Kar B.Com 	29-09-26 1  ACP wefl 
Purk"'iyastlla. 	 U-9799-in the scale of 

pa' , 	R0~1 . 1 ~ 	 9-0-0-150- Junior y 
Teache 	 T§%0~0/~ vide DGAR I 

letter No.1.14017/20/ 
A-II/ACP/2004/359 dt 
10  lu  n  2014* 

46 A ̂ fn 6) 	
C~
eeta 8 . 
	

23-06-92 	Gtd 1.6  ACP W'pf 12~ - ~I J-;-  700-0~1;" il— —ml-
-

1~,~00P/3 vide DGAR 
letter NoA.14017/ 
GS(FzOn)/ACP/T/05/ 
340 dt 04 Jul  2005. 

(k) Mr 	B.Sc 	24-06-~,o 	GtcI 1," ~ ACP - .,we,f E4L 
Shalsuddin 	 -06-9in the scale of, 

-p 	qs t!EO-W 1-5-00 ;  Ahhiod, 	 ay 
Junior 	 (8-0601D vide ~DGAR 

i 	teacher 	 Ott-er No.1.140' 17/20/ 
A-II/ACP/2004/359 dt 
10  JUn 2004. 

Whereas, M" 5ita. ,  KLIM',V' FJOL', Jwilc , ! if~ncrvar and others are not B.Ed qualified anc 
have accord in'g,  ly been gran ted ACP as pe"' lkh.e i r length of service iln-Assam-  Rifles. 

6. 	1, therefore direct that the repres ~mtation dated 24 Feb 2007 submitted by Mr Bitar 
kurnar Deb and"others be rejected is if lac.~ s;'neril and subst .:.ince. 

"J 

(Parampt Singh)... 

Ueneraf Assarn Rifles: 

~Opy_to 

mr Bitan Kumar Deb,. 	for your ir-formation please. 
" cher Junior Tea 

14 Assam Rifles 
Pin-932014 
C/o 99 APO 

/2' 	Mr Madhu Pra~rSh Godiyal, - 	--do-, 
Junior Teacher 
34 Assam Rifles 
Pin-932034 
Cio 99 APO 

4/- 

E 
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M( Raj -Kumir Thakur, -.do- 
Junior Taach4;r 

Pin-932034 

C/o 99 APO 

4. 	'or HURU111 UlaIld 
Hindi Teacher 
34 Assam Rifles 
Pin-9320 34 
.C/o 99 APO 

Unz Riwn  

Junior Teacher 

23 Assam Rifles 

CJO 9-0 AP 0 

jitn' 	
7 

ior ~eache.r 
Aa.-,4'm Rirj, ~, 

r II 1- 9.3 z 02.3 

C/o 99 APO 

7. 	Mrs SNvapna Dey ~ 

Junior Teacher 

22 Assain kifles 

Pi ,1-11212 ~ 
C/O 99 APO 

I Mr Mridul Kar Purkavastha, 	-do- 

1  Junior Teacher 
1

1 7-Assam Rifles 
Pin-932017 

~,/o 99 APO 

Mrs  Geeta B, 
'Junior Teacher 
Assam Rifles 

Pin-932006 
C/o 99 APO 

Mr Shaisuddin Alitned, 
)6nior Teacher 
34 Assam Rifles 
Pin-932034 
C/o 99 APO 

I 



court 	
(-t- 	0' 

BEFORE THE CENTRAL ADMINI ARTIVE TRIBUNAL 

GAUHATI BENCH 	
Cd 0 

ct -1; 

IN  THE MATTER OF: 

O.A No.30 1/2007 

Shri Bitan Kumar Deb, Junior Teacher 
and 09 others 

............................. Applicant 

Versus - 

Union of India & Others 

..................... Respondents 

IN  THE MATTER OF: 

Written statement submitted by the Respondents 

WRITTEN  STATEMENT 

The humble answering respondents 

submit their written -statement as 

follows: 

CA 1 	(a) 	That 	I 	........................................... 

	

......... 	 son 	of 

4S Ll  \"" '57  ...... ........... 	 '~~10'am compe tent and authorised to file the statement on 

behalf of all the respondents in the above case and I have gone throbgh a copy 

of the application served on me and have understood the contents thereof. 

Save and except whatever is specifically admitted in the written statement, the 

contentions and statement made in the application may be deemed to have 

'been denied. 

(b) 	That the application filed is unjust and unsustainable both on facts and in 

law. 

MM q 07Q 
90 1 (Adm & Docy) 

(,Fneral As=n END 	V19i  
NT-514T 1,93011 	

0 
co 

0 
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Central /VJmin1stmt1vo7,,11buna I ,I 

uwahati Senzh 
That the application is also ~ it by the 	s ot waiver 	ind 

acquiescence and liable to be dismissed. 

That any action taken by the respondents was not stigmatic and same 

was for the sake of public interest and it cannot be, said that the decision taken by 

the Respondents, against the applicant, suffered from vice of illegality. 

2. 	Preliminary Obiection 

Since Central Administrative Tribunal is not excercing the appellate power, 

whereas exercising the power of judicial review of Higher Courts in relation to 

service matters of the Central Government Employees. The power of judicial 

review of a Court does not enable the Hon'ble Central Administrative Tribunal to 

interfere with pay scales of Central Government Employees. In the instant 

Original Application it is pertinent to mention that it is pertaining to revised pay 

scale wherein decision has to be taken by the Executive Wing of the State ~ 

Moreover, merely enough length of -service in particular post (12 & 

24 years) is not sufficient to get Assured Carrier Progression under the present 

scheme in addition he should have meet other requisibon viz civil qualification, 

bench mark. 

Comparatively the granting of financial up-gradation under Assured 

Career Progression scheme to the applicants on same footing with other 

Teachers of Assam Rifles and Central Government aided school and teachers of 

Kedriya Vidhyalaya are impermissible since the terms, conditions and education 

qualification are different in each post and organization. 



I 

-3- 

ve ~ibunal.' 

4 

(d) 	It.is further brought out to kind,noti e thatVI,  I WrYRt-t h jrriiB~i' n Kumar 
uwjma*,i Bench 

Deb,' Shri Madhu Frakash Godiya.1 and Smt Swapana Deb -have later 

approached the Hon'ble Central Administrative Tribunal by filing OA No 23/08 

making the same prayer. There applicants have made' a false submission 

regarding non-filing of anycase during thependency of this Original Application. 

However, the said Original Application was disposed off vide Cbu ~t Order. 

dated 10.04.2008,  with direction to, the respondents to re-consider .  the entire 

matter in the present prospective/ on the grounds set-forth in the present Original 

Application and pass a reasoned order/grant them necessary relief as would be 

due and admissible under the law expeditiously. The respondents may 

constitute a Committee May be associating -educationists engaged in admission 

of Primary School/High ,  Schools/Higher Secondary schools) to examine the 

matter (including the questing of re7casting the staffing pattern of the teaching 

stEiff) and the Committee may give personal- hearing to the teachers, Who are 

approaching this Tribun'al time and again. 

Accordingly, Assam Rifles has constituted a committee in consultation 

with Ministry in deference to the Hon'ble Tribunal Order dated .10.04.2008 duly 

-considering a healthy personnel management as well as upward revis'ion in 

salary to the lower classes teachers with change of time. The prayer of the 

instant Original Application is also being considered by the Committee while in 

for review. 

00 1 (Adm &'Docu) 
qTrf;UkM,7,4 MM 
0irectorate GCM001 
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3. 	Brief facts of the case: which may be treated as a7int Fgral'5part o;ftwhe 	en 

Statement. 

At the outset, it is clarified that in Assam Rifles, only three categories of 

teachers exist i.e, Senior Teacher, Junior Teacher and Hindi, Teacher. All 

categories of Assam Rifles teachers were enrolled as per the Gazette of India 

Notification No 10 dated 07 March 1981. The applicant Shri Biten Kumar Deb 

was initially appointed as Junior Teacher against the vacancy of -21 Assam Rifles 

witl~ effect from 23 December 1991 in the pay' scale of Rs. 1200-30-1560-EB-40- 

2040/7 pm vide this Directorate appointment order dated 31 July 1992. Pay scale I 	 - 

of Junior Teacher as mentioned in the appointment order was accepted by the 

applicant and he joined duty on 23 December 1991. Further pay scale was 

revised vide 5 th  Central Pay Corn , 
mission to the pay scale of Rs.4500-125-7000/- 
N 

pm wef 01 January 1996 vide Ministry of Home Affairs letter dated 08 June 2001. 

1 st  Assured Career Progression Scheme (ACP) has already be'en granted to the 

applicant in accordance with provisions specified vide Government of India, 

Ministry of Personnel, Public Grievances and Pensions . (Department of 

Personnel and Training) office memorandum dated 09 August 1999 in the 

pay scale of Rs. 5000-150-8000/-pm wef 23 December 2003 after completion of 

12 years of regular service vide this Directorate letter dated 10 June 2004. 

The petitioner is claiming for revised pay scale of Rs. 5500-175-9000/- 

under Assured Career Progression scheme after completion of 12 years of 

I 
regular service which is the pay scale of Senior Teacher. The revised pay scale 

of Senior Teachers having Graduation and B Ed qualification is Rs. 5500-175- 

9000/- pm wef 01 January 1996. Further it is brought out that the authorization of 

teaching staff in'each Assam Rifles battalion is as under:- 

I (Adm & Docu) 

Direciorare 6enefal Am= 
RM~-733011 



Central'Adminj 

OTC 308 

Senior Teacher 	01 

Junior Teacher 	- 	02 

Hindi Teacher 	- 	03 

Photocopy of Gazette of India Notification No 10 dated 07 March 1981 is 

I 
attached herewith and marked as ANNEXURE R-1. 

Photocopy of appointment order issued vide this Directorate order No.A/ 

V-A/91/BKD/Pers/98(a) dated 31 July 1992 is attached herewith and markbd as 

ANNEXURE R-2. 

Photocopy of Ministry of Home Affairs letter No.h.27013 35 / 99-PF. IV 

dated 08 June 2001  is attached herewith and marked as ANNEXURE R-3. 

Photocopy of Government of India, Ministry of Personnel, Public 

Grievances and Pensions (Department of Personnel and Training) office 

memorandum No 35034/l/97-Esft(D) dated 09 August 1999 is attached herewith 

. and marked as ANNEXURE R-4. 

4. 	It is further submitted 	that with the implementation of 6 th CPC report, the 

applicants are granted salary per -month as shown hereunder:- 

Shri*Bitan Kumar Deb Rs. 28,321/- PM 

Shri madhu Prakash Godiyal Rs. 28,154A PM 

Shri Raj Kumar Thakur. ks. 28,927A PM 

Smt Biva Talukdar Rs. 29,684A PM 

Shri Salil Kumar Choudhary Rs. 22,270/- PM  

,94P~ Swapana Dqy Rs. 28,831A PM 

(g) 	Shri Mirdul Kar Purkayastha Rs. 31,825A PM 

(h) , 	Smt Geeta B Rs. 27,371A PM 

(i) 	Shri Shesuddin Ahmed Rs. 29,747A PM 

Smt Shali Kumari Choubey Rs. 28,771/- PM 

The relevant pay slip are attached herewith and marked as ANNEXURE R-5 (a) 
(Ai 	Dow) 
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5 	That with regard to statements made in paragraphs 1 to 2.3 of the Application, 

the answering respondents beg to state that the same is a matter of record, 

however the ~ pplicants be put to strict proof thereof. 

That with regard to statements made in paragraphs 3 to 3.1- of the Application, 

the answering respondents beg to state that the benefit of revised pay scale 

under Assured Career Progression Scheme have not been denied to the 

applicants and all the applicants who filed the instant Original Application have 

already been granted 1 st  Assured Career Progression Scheme in the pay scale of 

Rs. 5000-150-8000/- as a 
I 
 dmissible to the applicants after completion of 12 years 

of service in terms of Government of India, Ministry of Personnel, Public 

Grievances and 	Pensions (Department of Personnel and Training) ~ office 

memorandum dated 09 August 1999 (Annexure R-4 refers). 

That with regard to statements made in paragraphs 3.2 of the Application, the 

answering respondents beg to state that Assam Rifles teachers are not governed 

by Human Resource Department, Department of Education and Assam Rifles is 

governed by Ministry of Home Affairs as published vide Government of India 

Gazette Notification No. 10 dated 07 March 1981(Annexure R-1 refers) and 

accordingly pay scale have been fixed based on the existing Rules. Moreover 

~Iifferent Central Police Organizations and Government departments have 

I 	different task / role, rank structures, pay scales and are not comparable. 

That with regard to statements made in paragraphs 3.3 of the Application, the 

answering respondents beg to state that each and every aspects of the 

representation dated 24.02.2007 submitted by the applicants in accordance with 

the directions of OA' 95/2007 have been considered carefully in accordance with 

Ministry of Home Affairs letter dated 08 June 2001 (Annexure R-3 refers) and letter 
r,,70 (410 1 (q~Xl K7 UT~q 

I (Ad- D*cu) 	dated 03 July 2002 and based on policies issued on the subject and rejected as it 
T- 	U Q43—ZI ZT?]%7,Z) 

A$--:I;EF6Ws merit and substance vide this Directorate order dated 09 Aug 2007. 

W 
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Photo copy of Ministry of Home Affairs letter No 11.27013/35/99 -PF, AV 

dated 03 July 2002 isattached herewith and marked as Annbxure.R -6. 

9. 	That with regard to statements made in paragraphs 4 of the, Application, 	the 

answering respondents have nothing to state as the same,, pertain :to the 

jurisdiction to 'entertain the present. application. However the answering 

resp 
I 

ondenis -beg to ;tate that the application is unjust and unsustainable both on 

facts and in Law. 

10. 	That with regard to statements made in paragraphs 5.1 of the.Application, the 

answering respondents beg td state that the revised pay scale of R .s. 5500-175-  

9000/- has been denied to the applicants since Ministry of Home.Affairs vide letter 

dated 03 July 2002 (Annexure R-5 refers) clarified that only such Senior Teachers 

of Assam Ri . fles may be placed in the higher scale of - 5500-175-9000/-  whose 

Recruitment Rules prescribed minimum qualification of Graduation plus B.Ed at 

par with TGT of Central Government. All other categories of Senior Teachers of 

Assam Rifles may only be placed in the corresponding revised pay scales without 

any up-gradation. Henc6 . the pay scale of Rs.5500-175-9000/- is' only applicable to 

B.Ed qualified Tea6hers vide Ministry of Home Affairs letter dt 03 July 2002 

(Annexure R-5 refers). 

11 , 	That with regard to statements made in paragraphs 5.2 of the A . pplication, the 

answering respondents categorically denied the conte ,nt§ of the applicants being 

false and baseless. All applicants in the instant origina[ application have been ,  

granted 1 st  Assured Career Progression scheme after completion of 12 years of 

_Vr_ __ - I  - --- 	 - 
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regular service as introduced vide Government of In7i a—,M —in —ist—ry —oFP-eMon nle 1, 

Public Grievances and Pensions (Department of Personnel and Training ) office 

Memorandum dated 09 August 99(Annexure R-4 refers) in the scale as applicable 

to the Non B. Ed teachers of Assam Rifles. 
I 

	

12 	That with regard to statements made in paragraphs 5.3 of the Application, the 

answering respondents beg to state that the contention of the applicant is incorrect 

and baseless. The applicants be put to strict proof thereof regarding release of 

Rs. 1831.20 crore by the Central Govt. and the details of teachers of Assam Rifles 

who have been allowed to draw the revised pay scale. Further revised pay scale of 

Rs.5500-175-9000/r under Assured Career Progression scheme has been granted 

onl y to the Graduation plus B.Ed qualified Senior Teachers as intr oduced vide 

Ministry of Home Affairs letter dated 03 July 2002 (Annexure R-5 refers) who have 

completed 12 years of service. Further all applicants of the instant original 

application have also been granted 1 st  Assured Career Progression in the pay 

scale of . Rs.5000-150-8000/-as applicable to them after completion of 12 years of 

service as per Government of India, Ministry of Personnel, Public Grievances and 

Pensions (Department of Personnel and Training ) office Memorand6m' dated 

09 Aug 99 (Annexure R-4 refers). 

13. 	That with regard to statements made in paragraphs 5.4 of the Application,. the 

answering respondents beg to state that the Assam Rifles does not come under 
I 

Human Resource Development, Department of Education Ministry. The Assam 

Rifles is governed by Ministry of Home Affairs as per Gazette Notification No 10 

A 
<U0  cfto I 
go  1 (,4d",  
"Tf'*rTigq CT" MNZM  
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dated 07 March 1981(Annexure R-1 refers). Further there is no category of 

Primary School Teacher (PRT) in Assam Rifles. Moreover different Central 

Police Organizations and Government departments have different task / role, 

rank structures, pay scales and are hence~cannot.be compared. 

That with regard to statements made in paragraphs 5.5 of the Application, the 

answering respondents beg to state that the averments of the applicant is 

repetitive and have adequately been commended in para 6 of the written 

statement. However, it is respectfully submitted that all applicants in the instant 

Original Application are non B.Ed, Junior Teachers, therefore allegation of illegality 

and arbitrations is incorrect. All applicants are entitled to the pay scale of Rs 

4500-125-7000/-pm as introduced vide Ministry of Home Affairs letter dated 08 

June 2001 (Annexure R-3 refers). 
5 

That with regard to statements made in paragraphs 6 and 7 of the Original 

Application, the answering respondents offer no comments, being matter of 

record. 

That with regard to statements made in paragraphs 7.1 to 7.2 of the 

Original Application, the answering respondents offer no comments, being 

matter of record. However, it is respectfully submitted that date of appointment in 

respect of the applicant No 5 and 10 mentioned in the instant original application 

is different as per records maintained by this Directorate. The correct 

appointment date in respect of the applicant No 5 and 10 are:- 

(a) 	Mr Salil Kumar Choudhary, applicant No. 5 - Correct appointment 

date is 11 January 1988 instead of 08 January 1988 as reflected in the instant 

Original Application. 

U  V0 	Dom) 

" TfT7"-qT-- MR 
O'Ch,ra" ~ I 
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(b) 	Mrs Sall Kumari Chaubey, applicant No. 10 -Correct appointment 

date is 30 December 1989 instead of 10 December 1.986 as reflected in the 

instant,  Original Application. 

That with regard to statements made in paragraphs 7.3 of the Original 

Application, the answering -respondents beg to state that the Assam Rifles is 

governed by the Ministry of Home Affairs and all the teachers are General Central 

Services group 'C' non gazetted and non ministerial employeeg-as per 	Gazette 

Notification No 10 dated 07 March 1981 (Annexure R-1 refers). The rest of the 

averments are matter of records and require no comments from the answering 

respondents. 

That with regard to statements made in ,  paragraph 7.4 of the Original 

Application, the answering respondents ;beg to state that as per Restructuring 

of Peace Establishment of Assam Rifles approved vide Ministry of'Home Affairs 

letter dated 19 August 1993, the teachers are authorized to the Battalion only. -  

Further, it is respectfully -submitted' that there is no category of Primary School 

Teachers prevalent in Assam Rifles. Moreover different Central Police 

Organizatigns -and. Government departments have different task / role, rank 

structures, pay scales and are not comparable with each'other. 

Photo copy of Ministry of Home Affairs, New Delhi letter No. 

11.3011 5/ 3/ 96/ PF JV dated 19 Aug 2003 is attached herewith and marked as 

ANNEXURE R-7. 

00 
C,F 

Mope/ 
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That with regard to statements made in paragraLphs 7.5 0 	e 

Application, the answering respondents beg to__,state that financial up 

gradation un der Assured Career Progression scheme has been granted to all 

teachers as per their length of service and qualification prescribed vide 

Government of India, Ministry ' of Personnel, Public Grievances and Pensions 

(Department of Personnel and Training) office Memorandum dated 09 August 99. 

(Annexure R-4 refers). 

That with regard to statements made in paragraphs 7.6 and 7.7 of the Original 

Application, the answering respondents beg to state that revised scale of pay 

under Assured Career Progression scheme have been granted as per qualification 

and length of ser vice of teachers based on policies and instructions issued by the 

Ministry of Home Affairs vide their letter dated 03 July 2002 ( Annexure R-5 

refers) and Government of India, Ministry of Personnel, Public Grievances and 

Pensions (Department of Personnel and Training), North Block, New Delhi Office 

Memorandum No. 35034/l/97-Estt(D)dt 09 August 99(Annexure R-4 refers).1 st  

Assured Career Progression granted after 'completion of 12 years of qualifying 

service and 2 d Assured Career Progression granted after completion of 24 years 

I 	 of service. 

That with regard to statements made in paragraphs 7.8 of the Original Application, 

the answering respondents beg to state that the news published in ,The Sanghai 

Express", news pap-r ,/ does not have any official authority. Pay fixation and 

Assured Career Progression is granted as per Government Order issued 	by 

Ministry of Home Affairs vide their Office Memorandum dated 09 August 99. 

<Z?o cfto I qCT7 7  
Go I (Adm  & Dom) 
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That with regard to statements made in paragraphs 7.9 of the Original 

Application, the answering respondents beg to state that all the applicants have 

been granted 1 st  financial up-gradation under Assured,  Career Progression scheme 

as introduced vide Government of India, Ministry of Personnel, Public 

Grievances and Pensions (Department of Personnel and Training), North Block, 

New Delhi OM No. 35034/l/97-Esft(D) datedt 09 August 99 in the revised pay 

scale of Rs 5000-150-8000 pm/- after fulfilling eligibility criteria and on completion 

of 12 years of qualifying service. Further, it is respectfully submitted that the 

applicants are non B.Ed, Junior Teachers, therefore allegation regarding revised 

pay scale of Rs. 5500-175-9000 is baseless and is incorrect. All applicants are 

entitled to the pay scale of Rs 4500-125-7000/-pm as introduced vide Ministry of 

Home Affairs letter dated 08 -June 2001 (Annexure R-3 refers) and accordingly all 

the applicants have been granted I st  financial up-gradation under Assured Career 

Progression scheme in the revised pay scale of Rs 5000-150-8000 pm/- after 

fulfilling eligibility criteria and on completion of 12 years of qualifying service. 

That with regard to statements made in paragraphs 7.10 of the Original 
J 

Application, the answering respondents beg to state that the allegation of the 

applicant that the entry scale of pay is Rs. 4500-125-7000 and revised scale 	is 

Rs. 5500-175-9000 (after completion of 12 years) and selection scale is Rs. 6500- 

i  225-10500/- (after completion of 24 years) is purely false and baseless hence 

denied. Further it is respectfully submitted that as per Ministry of Home Affairs 

letter dated 03 July 2002, only B.Ed qualified Senior teachers have been placed 

under the revised pay scale of Rs.5500-175-9000/-. and all junior teachers are 

"
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entitled to the pay scale of Rs 4500-125-7000/-pm as introduced 	rinig"If 

Home Affairs letter dated 08 June 2001 (Annexure R-3 refers). Accordingly all the 

applicants are granted I st  financial up-grad'ation under ACP Scheme on completion_ 

(if 12 years of qualifying service and placed in the scale of Rs.5000-150-8000/-. 

That with regard to statements made in paragraphs 7.11 of the Original 

Application, the answering respondents beg to, state that the Human Resource 

Deve.lopment, Department of Education Ministry /Kendriya Vidayalaya Sangthan 

rules, terms and conditions are not applicable to Assam 'Rifles teachers. Further, 

Assam Rifles teachers are governed by Mini stry of Home Affairs vide Gazette of 

India Notification No 10 dated 07 March 1981 (Annexure R-1 -  refers). Moreover 

different Central Police Organizations and Government departments ~ave different 

task/role; rank structures, pay scales and are not comparable with each'  other. 

That with regard to statements made in paragraphs 7.12 of the Original 

Application, the answering respondents beg to state that first financial up-

gradation under Assured Career Progression scheme in the r evised pay scale 

has been granted to the applicants as per Government of India, Ministry of 

Personnel, Public Grievances and Pensions (Department of Personnel & 

Training), North Block, New Delhi OM dated 09  August 99. 

26., - That with regard to statements made in paragraphs 7.13 of the Original 

Application, the answering respondents beg to submit that as per Ministry of Home 

Affairs letter dated 03 July 2002, only B.Ed qualified Senior teachers have been 

placed under the revised pay scale of Rs.5500-175-9000/-. Accordingly the B Ed 

11-1 
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qualified junior teachers who have completed more than 12 years of regular 

service have also been granted 1 st  financial up-gradation under ACP Scheme in 

the scale of IRS. Rs.5500-175-8000/-. Other all Junior Teachers are entitled to the 

pay scale of Rs 4500-125-7000/-pm as introduced vide Ministry of Home Affairs 

letter dated 08 June 2001 (Annexure R-3 refers). Accordingly all the 

applicants are granted 1 st  financial up-gradation under ACP Scheme on 

completion of 12 years of qualifying service and placed in the scale of Rs.5000- 1 

150-8000/-. Moreover different Central Police Organizations and ' Government 

departments have different task / role, rank structures, pay scales and are not 

comparable with each other. 

27. 	That with regard to statements made in paragraphs 7.14 to 7.15 of the Original 

Application, the answering respondents beg to state that it is totally false, baseless 

and deliberate misrepresentation of the facts to misguide this Hon'ble Tribunal 
I 

hence the same are denied. It is respectfully submitted that each. and every 

aspects of the representation dated 24.02.2007 submitted by the applicants in 

accordance with the directions of Hon'ble CAT judgement dated 03 May 2007 

passed in ON 95/2007 have been considered carefully based on Ministry of Home 

Affairs letter dated 08 January 2001 (Annexure R-3 refers) and letter dated 03 July 

2002 (Annexure R-5 refers) and on policies issued by the Administrative authority 

and the representation was rejected as it lacks merit and substance vide this 

Directorate order dated 09 Aug 2007. 
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That with regard to statements made in paragraphs 7.16 to 7.18 of the Original 

Application, the answering respondents beg to state that the contention of the 

applicant that the order passed by the respondent authority is arbitrar ,y, 

unreasonable and injudicious is categorically denied being false and baseless. 

Rests of the averments in this para of the original application are nothing but the 

repetition of earlier paras and our reply to averments in para 6, 21 and 22 of the 

written statement and the same do not call for any reply. 

That with regard to statements made in paragraphs 8 to 8.1 of the Original 

Application, the answering respondents beg to state that the applicant S . hri Bitan 

Kumar Deb, Junior Teacher and others are non B. Ed qualified hence they are not 

entitled to get the pay scale of Rs. 5500-175-9000 and have accordingly been 

granted 1 st  Assured Career Progression in the pay scale of Rs 5000-150-8000/-pm 

as per their length of service in Assam Rifles. Further it is respectfully submitted 

that each and every aspects of the representation dated 24.02.2007 submitted by I 

the applicants in accordance with the directions of Hon'ble CAT judgement dated 

03 May ?007 passed in OA 95/2007 have been considered carefully based on 
U 

policies issued by the Ministry of Home Affairs and rejected as it lacks merit 

and substance vide this Directorate order dated 09 Aug 2007. 

That in reply to the contents of para 9 is the submission of the applicant and I 

the same do not call for any reply. 

That with regard to statements made in paragraphs 10 of the Original 

Application, the answering respondents beg to state that the same is the prayer 

clause and does not call for any comments from the answering respondent. 
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32. 	That the averment made in para 11 - 14 of the Original Application being formal 

submission'no comments are made by the answering respondent. 

I 

That in view of the fOacts mentioned herein above it is humbly prayed that 

the present Original Application is 'notbonafide and is not legally sustainable and 

is liable to be dismissed with post. 

VERIFICATION 

C 
......................................... 	 ......... 	

................................. 

Is/o 

............... 

	

.......... 	 aged about 44—years, r/o 

Laitmukrah, 	East 	Khasi 	District, 	Shillong 	working 	as 

in Record Branch HQ DGAR and competent officer of ............ 	
.... 

\_1 ..... 	... 	 ....... 

the answering respondents and .1 have been authorised to file written .  statement on 

behalf of respondents do hereby verify that the -statement made in paras 

2,5,(A-a )  1A  Iv)  1-7 , A  2,,~,  2,6 	are true to my knbwledge and those of the paras 

being matters of record are true to my information derived 

there from which I believe to be true'and the rests are my humble submissions 

before this Hon'ble Tribunal. 

And I sign this verification 
- 
on this 	th  day of P —e 2008 at Guwahati. 
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entail. 

The ACP Sclierrie shall become operational. from ,  the date of issue of" tlii Office 
MUDOTIMIUM. 

Le. ,  In so far as pet -soiis serving in the Indian Audit and Accounts 	4,1 

'I" T  U  ai , 
concerried, thdse. orders issue after ~onsviltation with Llit; Comptroller and /kuditoii General 01  
India. 

2608 
[sb seoanqt6ly~ The,  Fifth Central Puy Commission in parlxg ~aph 52; ~B , of it ~: 	port has 

reconininded a "Dynarnic Assured Career Progression Mechimisr -b": for differ(~:.' t~~aill 
ahat' Be`ric~ cloctors. It has been decide'(] that the said; reconimen6tion ,hlay - bi, c"o hs i (I e r C (1 ,  S e 1) 	ahati Bench 

admilliStTative Minisir concornedl.hi consbitation wilb 11 -Je' Def-ph`iGbt of I 	n.  y 
Training and dio Depaftment of Exp lendilur( ; . 

It. 	Amy in'te rpelation/cla rificii Lion oj! dioubt!as tolthe sco'Pe , aud:j-W~hifli)g okrtht provisions -of 

the, ACP Scheme shall be given by the 1)(pirtine;ht of 	M.  

All Ministfies/Department 12. 	.!;fftiay give wide circqlati6n to (lips6lngtTucribris for ,  &idance 

of all concerned and also take irrmuwdiare,,5,tppj to iripp'le IL rim , x 
_ 
it 

. 
1. 

 , 
lie Sbjj6rm`i6 keep"Ing ..  1 ,11 view;;Lhe 

ground situalioti obtaiiiing in strvi.ces/cadres/ po,sts -v,, ithin their;idiniby'stmim! jurssdidion: 

flindi versioji. would follow. 

tHA) 

All 	of the Govemment of India 
lvfilij_~ ter's Office/ 

Supi-eineCourt/Raijya,SabliaSee,reta.ria -[/LokS.abliaSeei -elariii I  abinHS6cr6 .tan'iit/._ 
UP.SC/CVC/C&AG/Central  Adainistvitive Tribi-iiial(P[ijici[)A-Beticii), Nm Delhi' 
All at(ached/suboidinitte Offices lof the Ministry of Personne.l . "'Ar'd i ;_~ ,? Ic 
Grievances and Pensions 
Secretary; National coininissiod. for M inorities 
Secretary, National Commissioxi for ,  S Icheduled Castes/Scliedulecil.Tribes 

p* ad, New De it., . .,Secretary, Staff Side, National qouncj.l,.(.1CM), 13-C, Rrozes:ji 
All Staff Side Mmbei -s.of the,~al:ional Council (JCTA) 

4 
Establishrrient (Y) Section - Hjg ~  cor,!ka. 

ZA 
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The ACP Scbe'inc:erivisage., , 	; nietely placement i die hij, 
beriefiw(tilroiigh firian&A ilpgj4datio ) onty to tI16.G0 

n 	Iley pay_!;caIe/gran1  of financial 
n 	vernment. seimit concermd on personal 

basis and shall, themfore, ne- ither amoulil to fu.nctional/ngular l)rj)nlo' tjon n r i~6 I d %Ttquire-creation of now post.,; for (Ile pllypo,~;e; 	 6; 

'I'lle iiighest pay -sc;l l e  uIllo which Ihe financial upgradation under the Sc':heffle shall be available, wil.1 be Rs.14,300-18,3QO. Beyond t1lis level., there shall be ri( -j fiiiandial upgradatio~~ / 
and Iligiler Posis sball be filled strictly 01,  vacancy based promotions; 

The financi at bonAits under the ACV Scherrit stitill be gra-atod 
completion ofibe ,  eligibility . pe'fli)d 	tinder (lie ACP Sclie"le or from the -d a tc ~ DT-----_J 
issue of these instructior 	I. 

	

PqYVI-licli 	i,~risl ter; 
. ........ . ....... 

UpPhdation under die ACP Schorne shall be allowed itfler 12 yea rs 
'Of `fiblglari servic~ .., hilid', the 9c6dorl upgradadon after 12 years 	6itilar se-Tvice A I , - . . 1' . i 	I ".. of' r frorn.die date of tile -first ti"i , 	d ­' 	

I b- 	, , I 	I r ' 	L 	~- .:: 	r 

	

n ncla  '499 	le~ _W PUlfiffinen 't X pKoAcLd 	6onditiobs. Iii o1lierwords ~ if t116~fiFst UpgV11j5fl 
n geis postponed Gh adcoubt of [lie ernplo ~,!,.o not foil.nd firor due to 

departmontal proceedings, etc this. would have consequential offett on tile see 
. 
ond ,  upgradation 

which would also get deforred accordiiig~iy; 

5A 	'rwo firlarici at uPgrildittiolA.-unitr tfi ~ AU'' Schenle ill tiii!i-dntixe Govrrnm jen( servic~ .: I 	.,;., ; i  , ~,- 	- .I 	, 	, - o- ~j 	~ - ~,~ 	_ ~. , 1. 	-_ 	r" - 	 ~ 	I,. ~, career of an ernpi6yee sii.611 b~ co -d.nt'ed'a Jfi,'a'4ist reguf6y pr6mo i 9 (ih~ludiljrig ill-sl li promotion 
and faskirack promoLioh livililed tlli ~Flilgll lim' " ite,  , , ' " 'It COI'yllletiti've:c~xinii.nalibii) av* ailed 
from (lie grade in which all e.111 1) .1011ce was appointed as a direct recruit. This shall mean that two 
financial upgradations illideT the ACP SOierrx-  shill.1 be avai lable only if no regular promotions 
during . *d16 - .j~r sc! 	d ibe 'periods' (12 and'24 yeals) have been av OR by all enip oyeb- 	i: all 

'
employee has 	got ~uoe' legular pro.motion, 	qiialif),  for the. 5ic 	1^  Ji -ancial. u 	rac it toll oil ly 	com"'plictlo'k-13.1" 24 yj~ ars 'of regular SefVice 	AC Sch'eme', -111 -cas ,e wo  prior rornotions ori. regruful .  basis 111"iVe already been rcc eived 	all empt6yep )  no berlefil C,  Wic'm*  ihtd' I iiccrtie u 
I  n  I 

 d r th 	go hirri'; 

51.2 	!~6Mdeiicy'perlods (Yegblar ser 	'or gi ant of beliefits 11 (llflijr, Pic ACP cberne shall be -courit 	
_y1ce) I 	 J 

rd 	 -1 	pointed as a dir6ct r-ecrilit, .grade in VAi(,Ii an ~~iployee  s~v , s'ap  

6. 	FtiffiRlinent of 1 l!)nmrd 	..Ilortn ~ 	-)ench ~ lrialk, 
seniority- 	

(I 
curn-fif liess ill IT x cas". QfJ Gro .uj) T' employee-S, etc.),~?;fpr ~Yranf "of financi6l upgrada,tions, pelforjnllnc ~ Of 81103 ditties as are entrusted to - [#d.~iRnlptoyt" together with 

fl,minci d upgradations as persoy 	m6an, . f 
. 
or 11e,11-, 

. 
led jai to,,jJje_i ij1cL  

IWIT30,1'ies ancl. restriction of ttle INCT Scileme for finaricial and 	jtlier benefits' (House 
ance, lillotirleril. o.f. ,  Glo'crilinent accollil -nodallo' n, Building MAI, 

aji~ 

etc, OnlY Without conferring ally 	LID  11igil I  er  SILItus (C-9. i-Il l, itifliOn to C'e-ren5oniai lunctions, deputation it) hight'r posis .  I,-  ic.) 0 1,11 	 under I lie A(:.,.P Scheme; 

-A 

qW*  d  to I (A 'M 

"Tf*M~E-q W"T 4T.,';qj;ft 
Directerale 



en 	
U 

gradation under (lie. Slcb~me sli 	g!'ypn to [lie' next big4e,r',, grade '  in' 
eirtkistingt ihmftchy ijiiia , ,cadrc/caftqj.*,,, OLP 	crept I i -4h!"  

	

t i, 	05ts without. 	~g qmy, ~ p 
fdr the pu rpb~f 	of is'  olated pbsts i  4ri i Llic absence of define& hie _hrchicaF 

f gfad~t fikiIIIaneiai., Wadail~n silah be giYen by Lli'e.Midi~iries/ti~l:iarbnjents condermd-in -tie 
II ,rr V A~m),paynscales-as indicated in-Amnexure-11whi6h isID 

ke(,,pirig;;.w~,it,li~~,P..a~tW"Ti-A'Iirq7,i'i"~ i.,S(,-I.le(lule annexed-_0'th ~,~ Nptifi6dti6ft'dlited -,`;eptcAib6t---30 , 4997 
of the M:1ffis1fY56Hj6fiW6` 4-Depailliment of Expend* 'Mumpe,' incumbents bf ,fsoIated Lturc) ~'j For in 
POStS 	indicalcol,' 	fow the pj- ' -  's ed in. Ai iql~xurejl,  ,W, 

	

P'. i.gI C 	0 	two _pp 
,y  s"O 	0 the J)ay-~Cales Sz.5 and',S76. linanciAl upgra ation Oil "a finan6al upp~Wdatfon ' , -  W, ; ;t 	 d 	dynamic 

	

t ~~cales 	ha_~ , been basis (i.~ l-.,-:~-..W~iii;ii~~ i f~..-~ hayling 	to 	create 	Posts 	in the-i-plevah t  
-al recoriBmt 	Rifill Cewl Al ay Commisslon"'Ohly for tll( -" 11,14cl-i"Inbentg of ~ Is6lated,: ,Pp'sts 

which have no avenues of Prom otJon at al 	S-incd finintial upgraolatiorks undci - .. 
to the,incumboint of the isolatedg).pst, the sarne shall be'flilled a 11 -i is j r ib i nal sh;:11 bc.'.persoDal 	

I 	
I 

level q)q ,-scalc).wh 	'ch jd,~ cii vacated. Yosts whi 	f`lihfl df a'Wcli-&fffii~d'cadre 0a1l.h6t, ,qdali'fy ,for 
thi, ACJ!-~.-Scheme, oil 'olyniunic' basis. 	 Is e ~h; 	p, 	an e 

	

ne ACP beiiefits in Ibeir c 	I! b~ 	 of 
st' sting hierai -CliteR. 	ructu .611' conforriling,to. [lie exi, 	Te 	1 	 .1. Y; 

'Flie.4inaticia.l. upgradation,' ,  undu. [h P*  AC:P'  Scheiiiie shalU.be purely personal: to. the.: 
eniploye6. , axId -'! shall have 11Q rclev*ance to his lacnidrity pi ilioW.  ~ Ipks such ~s 
additional- 	n fina cial upgradat"on R I 	the senior,,'employee oil [lie grodrid that Ille juniovem0l,6~ee 
in the grade has got higher pay--scalle, under [lie Acp SLliffne; 

On LIPAM(filti011 under .  11 ic ACP Scheme, pay - of ail erriptoyee shall be fix~d', 
I 
 i  

. 
irid ~ r-  the 

provisions of, FR 22 ~) a(l) subimi: to a mininium fiDancial ber-idfit. of Rs.100/- as -  p&Ahe 

	

~; 1  .. 	. 	1 ~ 	 - -- 	~zp DEpartment. of.Persi)ml;-,I,ail(I'I'raiiii:ng Office Memoranduin No.11" 
;;,. ~~ 	- 	

'_ _` '_ 7"  (V9.,7TAY.E dated:Ju1Y-5' 1999 
lliie ~ fununc.W ~bqnefii.411&Ved under thPACP-Scheme 
s1Iall 1 Ad&u'e : 'M the' Arrie of repflarpr ~q,  iStion 	

_ t " 
t ing'agams 

grado; 

tD. 	Grant of 111,glier pay.-,sGale 
. 
undej 

employce, while accepti-fl. 'Rin 
c~e ~~ for replax pro~~qp'qn, on oc 
to aCCCl 

' A 
the higher post on mgAila, 

dr,barment for regular p ornotiop as 
Flowever, as and-when,lie accept! ,, regi 
secolid upgradation under the ACT S 
ScrVice/period under the ACP S ICI.mme 
period.for which lie was d ebarmf] f6r 
example, If a person has pt One finallo; 
and after 2 years thereft -am if J ~je 1lfilses 
ye ar and subsequently he is promoted 
15 years ( ~~+2+1) Of TCgillaf SCfN , i('C,. 
upgradatioti under the ACT SI:Aienie ou 
(if service already rendmd by Ifloi al 
grade i.e. after 25 years (12+2+1+10) 
year cantiol be taken into accourit. iow& 
grade; 

bo SAh_` I e 'higher 

lo ~ the ,  Wd-Ahat.an 

P y lil,  Ic it s,c,  _-, fi e,  I:,  I c,  I s c s 
ill ,  tic subjtpt`to ~ normal 
uctions i , Ii ,  "'thl 

, 
S::--_Tdgard. 

'become 6.1 jkilbl ~6jdr -the 
the requir 

I 
 6 ~"61iglbility 

ihe%conditi 
. 
ojq-;,Aftht~~,tlie 

it for the. :p"pup"o- 66— ~'For 
years ofxegular ~ s6e 

- 
vice 

idn0j,  dabair6. -,.f0fJ;0ne 
asis ,  afkx ponipletion -of 
eration foir ~.Jfi6`s6cond 
in additiofl'to`.,two-~ years 
ii (22+101)'iq 

, 
that --, IiiAller 

~barlrzent pcilod 6~fon~ e 
~t. servic,e thiO hidlicT 

A-- ~ , 	r 
preso~T~ ,ii in ic gene ~d ~i 
1.ar promotioji thereafter, 4(.,.'~ S 
lieme only -a 

' 
fter lie con-ijYj 

in 'that higher grade sijbjec;~_' 
:egrula. r promotion shall not,! 
al upgj,a,dation after renderihL-. ,  
regular promotion and is co'BY 
a th6 IlWier gracle. on regii I 
e shall be eligible for i.p 
y after reriderilIg tell More yC 
er the RfSt fiTIMICial VJpgGh& 
A.leg-ular service because t1l 
ds the required 12 years of rt 

(,4dm D,,U) 

alrectmwte  GlIfAV 4,jwn  
%Wn-793011 

A 	 6/ 

Ubullal 
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ter of digeipli,11117111paII1111Y PWcedings, 	b enVJj.lS Under tile ACP lbJcCt 

- 
I  - 0 1131ei goverlljfig no.rilial Promotion. 	'Cises.shm therefol-q prov 

1slolls ( ' f  re:1 "Vallt CCS(CCA) RUIP"", 19(i5ati J i i ris I ~u thereunder; 
,d- ACI,  1," ~ Coil le:Inplate 's pjagchi C 	

S M OR'Pe.,rsb 11 k4~h in t1le qnc I  S :'Orlm]Y~t~ 

	

6P-6-ifioli ~ f-- 	-actual/fulicti olla l 
ic case of regil l ill. pforrIolio 

	

	, 6rvH_lO1I in promotion are 
11, reseFvalion orde' 

1 ,1041,11 extend iti 	U11i 	r`~;~rostMsllalf Put "PPIV to the 
i1W,i 1,n;l)' to all el UP , jC c,  C/S T ~ en i plo Of  re l,~Ular functiona 	blion"' file 	

Yees also. 
"e-servatioil orrim 	 Chd C 

(Are: applied str..ICtly; 

I"(islillg tirn~e-boujld propic-lio j-1 ,9C  s  
Widnig i !,  Mini4.4ries/Departnidnis n 	 Grnc, in various .1ay ' . as pelij 	dloiice ~ co*,b;` 	'10 categories' of empl6yees.  J_ 	Due 	b 	jx. 

6r' tllc Concerned iall not rull . Scheme. The Adni. 	 Sl rali've Joilli cOn'C1 ' rl ~ -'-nllTWitlI the ACP 

	

..sf ry/Depalln, ,,I 	_' J ~ _ ' ' MA the c 	`hall have tile .77. 
option 41 . tile HIM r to Choosd between the two S461csl  i.e. 'no promotion Scheme -orthe ACI-Scheme, f(IT',variol  us C'Mcgories over from the ,exi st i 

ing tillie-bouil(I pro' 	 :. ,Clse of sivitch- Motion 	the AC for pronjotioll, redistributit)1j'6j, 	 ulations (Viz. 
ullider lhC former (c 	

PORts Uf1gradation i xi ,9611g) Schenk 	JV7 	 les, etc) madc m would ecast" to 1) be adopted in its total 	c operative.. Th e "- ,  ity; 	 Tle shall hav' e to 

. 14. 	i ll  cas  c of an 01TIP 163rec,  declared surpil l s ill his2her including unllatetij tra j]s&., 
oil requc* 	 of tran fers ~ t 	~ 	I 	S orga 	;t, 'tile regillar S,  

previous n'sat '011 Shall be counted along;vVil-li fils/her regil 
gallisation for tile purpose of giving financial liplyl, 	t* da  I ')It u,udvr lbe~q"jj6~ie- find 

15. _t_`V,0JQ_.Cqndi6,olj I%qo 4 hb ove, in cases:V0 
gular_Service, NVIIII 01 1 4"Vitho'' tile' S_("h 	Ut a P101110661 eme shall be gra 'Ile 7  6 	, 	Y. 	let, in. ord' Wnicf~ j of StIrp l us  reg 	t I 

S~hclrle) Shall be [~,lvell aj ~ Ile 	
(SCCO' ACII, Schell1c as H one tim ITIC, 

- 
tlSjlre ~ tendered 	 'I. words, kl . 11  OAan 12 y1 dars but'lmss- dhan 24 years 

O~ upgradatioll shall be gr (I irnlVlj~ dj,,1tcj)r the 
11ii-Plus i shall alsO be cou 

glila finallcial upgrada.tion al1q, 	they shall 1: upgradation WSO its '  alid w  l et) 	coraploe ?A yea Comple(ioll of 12 more. y(,!u-.,j of' reguilir 	rs P,ranied under (lie,3clic 	service ar(er 

4- Jul 	like 	x-nq 
i M shall be 
regulate(l Under th 

12. 	The propo, 
high-er: 
prothotl' 	q 	tril 

applicatlle ~ .O*Iliy Jn , 
.- ~ ACP SO . ic"iin 6A~,hi( 
However,'atMe' -fli.., 
shall INISWC that all 

~7 
ady 'c0l"pleted ro 
---ad ti a on Under 

a] Ti'of stagnation ,  
under tile 
u idef tile 

F S 	SIAV -ho have already 
at set 

fmancial 
1.1-lar "iervice-bo 	4 q'_~firs t - 1 2 years 

tile second , 
fo ~j,-jjij~ ' '4!cond filla ,  ncial 

'Cgti at: servit,6 for 

']"Oiti 011  already 'PT 
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I, 

The DireclorGeneral, 

Assam My, ,  

Shil ,1011P,-7930 1,1. 

Subs 1Nvbj,, 

rega-rding. of  1-0-1Y S"IC 

S,  i r ~ 

1  4111 ~1 directecl 
W refler to YOU" letter lqc. ~ . 'vv 

an tho s, 
W CiWd abov, 

PLY SCWCS 4QCVMj  U f Ink,:  Teachers 01'Assain JUA, has 
Wn of 1"i'llarice. 	COMIMM in cons 

2. 

) e hir"her 	
swell 	

Of As - 	0 . f- 
Rs.5 ~500- ~,~000/_ ~vho.s ~ Pirescribe jy)iljijjlu ~

, (ILalificatioll Of OmdmHon I REd o CenUAl CAMInwnt 	
All Wher c ~j tqc.,,- :  placed ill th ( ~ Corl'("c3p 	ics Of Sr.-Ted( 

C)11 ~ 1 i'ILY  I'CVised ji ~fy SC.(,j'j v'S Iviti ,1 6 11t,  I  
3. 	

1108  VMS vVith the. a] 
	Of cl ~jlcd 26 	of . 06 .2001 

anij Inkgrated Fj this millistry vi de 
t11Ci1'DY,N0.612/Fjn-11/200J dat

~ ed'01.0', 

I 

Copy to : - 

P431  
P ,13'& 
ps' 	

'l-, 
. .03) ,  MJAA (for 

( ' V) 	U)1TCC1,0r(PF), Ml-',A 

("v) 	QjrcclOr (Per,,, ) 

(A, L-,: 	LOA11, m 
(30 



copy 

No. 11.301513/96/PF.iV 
Government of India 

Ministry of Home Affairs 

91h Now Delhi, the'l, Augut,; ' 2003. 

To, 
The Director General 	 8 DJ Assam Rifles 21008 Shillong —.793011. 

Sub: Restructuring of Peace Establishment of Assam 	 iz 

Sir, 

The undersigned is directed to refer to your letter 	I 10 11 	001- 
G(PE) dated 06.06.2001 on the subject cited above and to onv y the W on of 
the President for restructuring of Bns. of Assam Rifles as u Jer: - 

Total number of Assam Rifles Battalions will 	46 Battaiio 1 	1 old 

Batt lions + 15 wkly approved Baftft-talions) nd the strIl,e 	of 1 a 
0 	 ttern Battalion of Assam Rifles will be 1250 pers nel Stand 

of Revised PE of Battalion is enclosed as An x 1111 

(11) 	out of 15 new Battalions, 9 Bdttalions will b rai, ed by n, 	ising 
and 6 Battalions by culled out from the s rplu stren!9 P ue to 
reduced size of Battalion from 1526 to 1 .250. 

(111) 	For 6 culled out Battalion @ 36 posts (150 ice s, 01 J i 	nd 20 
us a itic n of eq' 	mber Civilian) will be created with simultaneous.a 

of posts of ORs in 6 culled out Bns. (Det 	0 posts 	en in 

An"nex-111). 

Staff (IV) Abolition of 460,posts in 46 Battalions (9 avi Jar (CI 
Nurse in each Battalion). 

udget 
2. 	Expenditure on this account will'be incurred from.  he sanctio 
Grant of Assam Rifles for the current .  financial year and su sec uent ye," 

v 
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This issues with the approval of Ministry of Finance vide th,~ eir U.0 
2(20)/E.111/2002 dated 30.4.2003 and Integrated Finance Division 6fthis Mii 
vide their Dy. No. 1548/Fin.V/03 dated 06.8.2003. 

A-L. 

Yours fal"14, fully 

Sd/xxx 	
- 

(Indevar Pand 
Director (~F) 
1  9th AuciAt 2( 

Copy to :-' 

1 - 	Pay and Accounts Office, Assam Rifles, Laitumkhra 
DGAR, IP Estate, ITO, New Delhi. 
Ministry of Finance, Department of Expend iture(E. I I 
No.2(20)/E.111/2002 dated 30.4.2003. 	1. 
Additional Directorate General (Staff , Duties), 
Headquarters, South Block, New Delhi. 

. Directorate General of Military Operations, Arm ~ 
Block, New Delhi. 
MS Branch, Army Headquarters, South Block, New 
CDA(0), Pune. 
PAO, MHA. 
FA: Assam Rifles, Shillong. 
D i rector (Pers), MHA, New Delhi. 
Fin.V, MHA, New Delhi. 
PF.1/11/111, MHA, New Delhi, 
Pers.111, MHA, New Delhi. 
Prov.1, MHA. 
LOAR, North Block, New Delhi. 
Guard file (PF.IV). 

Copy for information to 

Sr. PPS to HS. 
PPS to JS(P). 

Sd/x) 
(Inde 
Dir.ec 
1 9th 

\\14  

:43 

W 
BE?nc,hl 

if.t. the 

~ 4anch, 

WIM 
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HQ COY OYX6 

TT(] 	POST Group 

mum 
z 

z 0 0 0 
0 

W. 
W ca  0 

Medical officer. 
......... ... 

1 19 	Sister 2 
120 Staff Nurse/ANM 2 

2 

Aya  2 
2 

122 	Female Attendant 2 
2 

123 	Female Safai 1 

124 Senior Teacher  
, 2 

125 	Junior Teacher 
Al 

3 

126 	Hindi Tletich er 1 

127 	Hindi Translator Gde-11 I 

~28 	Hindi Typist 
0 0 0 0 0 20 

Total Civilil Staff 
8 

SUlVIlVlARY-DE-EE9aQNNf-L 

0 0 0 6 0 15 

Army/AR Cadre Offr 
0 0 0 0 0 0 0 2 

Total Sube dar Major 
2 0 

1 0 0 6 6 19 

Total Subedar 
1 2 

0 1 6 12 39 

Total Naib Su 
. 

12 1 2 

52 10 V 13 30 144 300 

Havildar 
26 5 

4 24 23 60. 6 6 9. 16 54 486 748 — 

Riflemen  
60 

0 0 0 107 0 .0 ...0 0 0 107. 

Followers 
0 0 0 0 12 0 0 0 20 

Civil Staff 
8 

115 12 -81 
- 102  648 1250 

Total All Ranks 

a 	PE sanctioned vide MHA letter No. 11.3015/3196/PF.IV 
dated 19 Aug 2003. 

WK, 	TT~ ;to* 
hrect 	1%, 	7e~

r' 
' 



COMM 

MAR ZGUJ 

D ISTRICT 
Guwahnti Ran'h 

IN THE COURT ADMINISTRATIVE TRIBUNAL 

GUW'AHATI BENCH, GUWAHATI 

IN THE MATTER -0 

ORIGINAL APPLICATION No. 301 of 2007 

Sri Bitan Kumar Deb & Ors. 

... Applicants. 

-VERSUS- 

The Union of India & O. rs. 

.... Respondents. 

I N 0 E X 

S1. 	No..  Particulars  Page  No 

 Rejoinder .... 	I 	to is 

 Verification .... 	18 

 Annexure - H .... 	19 

 eAnnexure - 20 A 21 

Annexure - J .... 	201 & 29 

Filed by: 

(Hara Gobinda Boruah) 
Advocate 

Contd ... p/ 



DISTRICT : 	QN t-S 

C,  

IN THE COURT ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

IN THE MATTER OF : 

ORIGINAL APPLICATION No. 301 of 2007 

Sri Bitan Kumar Deb & Ors. 

... Applicants. 

-VERSUS- 

The Union of India & Ors. 

.... Respondents. 

-AND- 

IN THE MATTER OF : 

Rejoinder on behalf of the applicants 

in response to the written statement 

filed by the respondents in Original 

Application No. 301 of 2007. 

The humble Rejoinder of the applicants 

above named is as follows : 
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I, Sri Bitan Kumar Deb, son of Late Bijoi -, Kumar 

Deb, aged about 38 years, Junior Teacher, 3-6th Batta -

lion, Assam Rifles, C/o 99APO is competent and author-

ised by the other applicants to swear this Rejoinder on 

their behalf and I have gone through a copy of the 

written statement served on my counsel and I have under-

stood the contents thereof. 

2. 	That save and except whatever is specifically 

admitted in this rejoinder, the contentions and state-

ments made in the written statement filed by the. Re-

spondents may be deemed to have denied 

That with regard to the statements made in para-

graph I(A) (B) and (C) of the written statement, this 

answering applicants in reply categorically denied the 

said statements and the respondents is to put strictest 

proof thereof. 

That with regard to the statements in paragraph 

I(D) of the written statement, this answering applicants 

in reply begs to state that the Director General Assam 

Rifles passed the Order dated the 9th day of August, 

2008 issued vide memo No. I.14017/GS(EDN)/ST/2007/1089 

(Annexure-G) whimsically and without applying his mind 

and he had not issued the said order in public interest, 

as no healthy opinion was formed by him in the said 

order that it is in public interest. Hence the decision 

taken by the Respondent Authorities against the applic-

ants is arbitrarily, colourable exercise of power and 

suffered from vice of illegality. 

Contd ... p/ 
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4(A). That with regard to the statement made in para-

graph 2(a) [preliminary objection] of the written state-

ment this answering applicants in reply begs to state 

that the Central Administrative Tribunal exercise all 

the jurisdiction, powers and authority in relation to 

recruitment and all service matter. Section 3 Clause (Q) 

of the Administrative Tribunal Act 1985 reads as fol-

lows: 

Q.6. Service Matters' in relation t,o a person, means all 

matters relating to the conditions of his service in 

Connection with the affairs of the Union or of any State 

or of any local or Other Authority within the Territory 

of India or under the control of the Government of 

India, or as the case may be,.of any corporation (or 

society) owned or , controlled by the Government as re-

spects - 

remuneration (including allowances) pension and other 

retirement benefits ; 

tenure including confirmation, seniority, promotion, 

reversion,premature retirement and superannuation 

leave of any kind ; 

disciplinary matters ; and 

any other matter whatsoever. 

All the applicants had filed a joint representa-

tion (Annexure-E) on 24/02/2007 addressing the respond - 
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ent No. 5, ventilating their grievances and 'bei~nq ag-

grieved by the inaction on the parts of the Respondent 

No. 5, they approached the Hon'ble Central Administra -

tive Tribunal, Guwahati Bench invoking the jurisdiction 

under section 19 of the Administrative Tribunal Act, 

1985, which was registered as Original Application No. 

95 of 2007. The Han'ble Central Administrative Tribunal, 

Guwahati Bench vide his order dated the 3rd day of May, 

2007, in the interest of justice, direct the respondents 

to consider and disposed of the representation dated 

24/02/2007 alongwith Original Application No. 95 of 2007 

and to pass speaking orders therein within a period of 

three months from the date of receipt of the order. The 

respondent No. 5 by an order dated the 9th day of Au -

gust, 2007 issued vide memo No. 1. 

14017/GS/(EDN)/ST/2007/ 1089, reject the representation 

dated 24/02/2007 showing vexations and irrational reason 

and being highly aggrieved all the applicants challeng -

ing the final order dated 9th day of August 2007 (Annex -

ure-G) approached the Hon'ble Central Administrative 

Tribunal, Guwahati Bench by way of this instant original 

application. The applicants had availed all the remedies 

available to them before filing this instant Original 

Application. Section 20 of the Administrative Tribunal 

Act, 1985 reads as follows : (Relevant portion). 

Section 20 : Application not be admitted unless other 

remedies exhausted - 

1) 	A Tribunal shall 	not 	ordinarily 	admit 	an 

application unless it is satisfied that the applicant 
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had availed of all the remedies available to him—  under 

the relevant service rules as to redressal of grievanc -

es. 

2) 	For the purposes of sub-section (1) a person shall 

be deemed to have availed of all the remedies available 

to him under the relevant service rules as to redressal 

of grievances- 

a. if a final order has been made by the Govern-

ment or Other Authority or office . r or other person 

competent to pass such order under such Rules, rejecting 

any appeal - preferred or representation 'made by _such 

person in connection with - the grievances -; - or 

Hence, the statement made in paragraph 	2(a) 
~ (Preliminary Objection) of the written statement is not 

sustainable both in law and facts.- 

4(B). That with regard to -the statements made in para-

graph 2(b) [preliminar ~,  objection] and paragraph 	6 of-~ 

the written statement,this answering applicants , in reply 

begs to state that the pay scale, i.e. Rs. 5000/- 

-150-8000 per month has sanctioned ta ,  the applicants but -

it is not correct - revised pay scale as correct revised 

pay scale for Junior Teacher is Rs. 5500-175-9000 per 

month under "Assured Career Progression Scheme" 	as 

introduced by the Government of India. In this -re-

gard,the applicants relies on the order dated the 10th 

day of November, 2008 issued vide Memo A/pers/6th 

.CPC/2008 wherein revised pay scales in respect of the 

teaching staff of the Assam Rifles as per the Govern- 

Contd. . . p/ 
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ment Notification dated the 29th day of Aug 	 is 

tabulated. The Director General Assam Rifles, vide this 

order,  fixed the pay of the Junior Teachers as per the 

6th Central Pay Commission and grant financial upgrada-

tion as applicable under the .. 
Assured Career Progression 

Scheme" and the petitioners are presently enjoying the 

said benefit. The benefits of revised pay scale in the 

grade of Rs.S500 - 175-9000 per month under "Assured 

Career Progression Scheme" is presently dr ,  awing by some 

junior teachers of Assam Rifles, who even has been not 

acquired B.Ed. For example, Sri Bidhan Chandra Roy, 

Junior Teacher, presently enjoying the revised pay scale 

in the grade of Rs. SSOO - 175--9000 per month but he has 

not acquired B.Ed. qualification. 

Under the "Assured Career Progression Scheme" the 

required financial benefits should be given to the 

individual after 12 and 24 years of service equivalent 

-to the scale of promoted post, i.e. for- Junior teacher 

the next promoted post is Senior teacher. The upgrada-

tion under "Assured Career Progression Scheme" is to be 

allowed in the scale of the next post in the cadre, i.e. 

in which the regular promotion is to be allowed to the 

incumbents. It is pertinent to mentioned herein that the 

question of Civil qualification, Bench mark is irrele-

vant. The Government of India has granted said two 

financial upgradation as per recommendation of the Fifth 

Central pay commission and also in accordance with the 

agreed settlement dated September 1, 1997 (in relation 
to group B, C and D employees) in completion of ' 12 years 

and 24 years of regular service respectively subject to 

the fulfillment of Annexure-I of the said scheme. The 

requisition like the Bench Mark, Departmental Examina - 

10 
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tion is applicable .  only in the case of Group 'D' em-

ployees. All the applicants are General Central service 

Group 'C' non- gazetted employees. Hence while passing 

the order dated the 9th day of August, 2007 the Director 

General Assam Rifles failed to act in a opened mind and 

had rejected the representation dated - the 24th day of 

February, 2007 mechanically. 

The photocopy of the order dated the 

10th day of November 2008 issued vide 

memo No. A/pers/6th CPC/2008 and 

objection of Accounts Officers, IAP 

NO.VI  (Shillong Based) MHA, New Delhi 

are annexed herewith and marked as 

ANNEXURE-H and I respectively. 

That with regard to the statements made in para-

graph 2(C) [preliminary objection] and paragraph 24 of 

the written statement, this answering applicants in 

reply begs to state that the applicants are entitled in 

the same footing with other Central Government aided 

school and teachers of Kendriya Vidyalaya, the grant of 

financial upgradation under "Assured Career Progression 

Scheme" in accordance with the Ministry of Human Re-

source Development (Department of Education) letter No. 

F.5/180/86 UTI dated 12th August, 1987. Hence the state-

ments made in paragraph 2(a) [preliminary objection] and 

paragraph 24 of the written statement is not sustainable 

both in Law and facts. 

That with regard to the statement made in the 

first part of the paragraph 3(D) [preliminary objection] 

Contd ... p/ 
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of the written statement, this answering applicants in 

reply begs to state that the applicants No. 1,2 6 of 

this instant Original Application, filed the original 

Application No. 23 of 2008 claiming graduate .  scale of 

pay as that with,the graduate Hindi Teachers of Assam 

Rifles and this Instant Original Application is filed by 

the Applicants claiming the benefits of revised pay 

scale in the grade of Rs. 5500 - 175-9000 per month under 

"Assured Career Progression Scheme". The subject matter 

and prayer of the both cases are different and has no 

relatio.n with each other. Hence, the question of making 

false submission is baseless and irrelevant. 

i  
AND with regard to the statement made in the 

second part of the par ~agraph 3(D) (preliminary objec-

tion] of the written statement, this answering applic-

ants does not like to make any comment thereon at this 

s tage. 

AND with regard to the statement made in the third 

part of the paragraph 3(D) [preliminary objection] of 

the written statement,this answering applicants in reply 

begs to state that the applicants yet not received any. 

information officially regarding the constitution of any 

committee to heard the grievance of the applicants in 

pursuance of the command of the Hon'ble Central Adminis-

trative Tribunal dated 10/04/2008 passed in Original 

Application No. 23 of 2008 and the applicants will be 

satisfied if the respondent authorities consider the 

prayer of this instant applicants as admitted in this 

paragraph of the written statement by the respondents. 

I 
I 
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S. 	That withi 
I 
 regard to the statements made in para - 

graph 3 and 8 of the written statement, this answering 

applicants in r ~ply begs to state that the Applicant 

No. 1 was appoi I  ted as Junior Teacher in the Assam 

Rifles against the vacancy of 21 Assam Rifles in the 

month of December, 1991 in the scale of pay of Rs. 1200 -  

30 - 1560- EB - 40 -20,40 and his pay has been revised after 
I 

the Sth Centrallpay Commission to Rs. 4500 - 125 - 7000 per 

month. After com6letion of 12 years of service his pay 

has been upgrade to Rs. 5000-150-8000 per month w.e.f. 

the 23rd day of December 2003 vide Directorate General 

Assam Rifles letter dated the 10th day of June,2004 

whereas his pay ~ hould have been upgraded to Rs. 5000-  

175 - 9000 per month of that of the Senior teacher, as his I 

next promotional post is senior teacher and his pay 

should have beenjupgraded in the scale of a senior 

teacher under "4,ssured Career Progressive Scheme". 

The Respondent authorities vide his order dated 
I 

the 09th day of A69ust 2007 rejected the representation I 

of the applicants dated 24th day of February 2007 on the 

following two grownds 
I 

In the Assam Rifles no category of primary school 
I 

teacher (PRT) exist and or 

The applicants ~ are not B.Ed. qualified. 

That with regard to the fitrst ground, the applic -

ants begs to state that while originating the PE (Place 

Establishment) the Assam Rifles have been authorised to 

run upto primary schools but presently theyowerOnning it 
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up to Class-X to XII on the self help basis. The , ,sc~ool 

of Assam Rifles are equivalent to the primary school of 

other Central Government organisation and the requisite 

qualification of the teachers confirm the recruitment 

rules of primary teachers as applicable to other Central 

Government organisation. The order dated 19th day of 

August 2003 issued by the Government of India, Ministry 

of Home Affairs vide memo No. II 3015/3/96/DF.IV (Annex -

ure R 7 of the written statement) i.e. the restructuring 

of place establishment is silent about the non -existence 

of primary teacher. This answering applicants relies on 

the order dated the 11th day of May 1987 issued by the 

Directorate General of Assam Rifles vide Ref No. A/VII-

PS/T/86 (Annexure -A of the Original Application) to 

establish their case. 

That with regard to the Second ground, the applic-

ant begs to state that as per recruitment rules of 

Junior Teacher, the qualification required is interme-

diate or 10 +2 or equivalent examination from Broad 

University with JBT (Junior Basic Training) TTC ( Teach-

ers Training Certificate). This qualification of Junior 

Teacher in recruitment Rules closely corresponds to the 

qualification suggested for the primary school teacher. 

To get the benefits of revised pay scale in the grade 

of Rs. 5500-175-9000 per month under "Assured Career 

Progression Scheme" B.Ed. Degree is not necessary. There 

are three categories of teacher exist is Assam Rifles, 

i.e. Senior Teacher, Junior Teacher and Hindi Teacher. 

As per recruitment rules of Senior Teacher qualification 

required is Bachelor Degree with Degree or Diploma in 

Education. 

11- 
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From the above, 	it 	is 	crystal 	clear 	that 	t ,61  
category of Junior Teacher in Assam Rifles fulfills 	t*he 

qualification requirement 'given fo . r the 	primary 	school 

teachers and Sr. 	Teacher in Assam Rifles 	fulfills 	that 

for the T .GT (Trained Graduate Teacher) 	as 	provided 	in 

their respective recruitment rules. 	In this context, - 	it 

is pertinent 	to 	mentioned 	herein 	that 	the 	upgraded 

/revised pay scale under "Assured 	Career 	Progressive 

Scheme" is to be allowed in the scale of the 	next 	post 

in the cadre,,i.e. 	in which the regular promotion is 	to 

be allowed to the incumbents. Hence, 	the statement 	made 

in paragraph 3 of the written statement is not 	sustain- 

able both in law and facts. 

That 1 with regard to the statements made 	in 	para- 

graph 4,5,9,15,16,30,31 and 32 	of the 	written 	state- 

ment, 	this answering applicants does 	not like 	-to 	make 

any comment thereon at this stage. 

That with regard to the statements made.''in para- 

graph 7 and 17 of the written statement, this answering 

applicants in reply begs to state that the Assam Rifles 

teachers pay and allowances are governed by the Mi nistry -
of 	Human 	Resources 	Development 	(Department 	of 

Education). The Assam Rifles teachers are given the same 

pay scale with that of the teachers of other Central 

Government aided school and teachers of Kendriya Vidya-

lay4 by Ministry of Human Resource Development (Depart-

ment of Education) but there is a separate pay scale for 

the Teachers of Assam 	Rifles 	which 	is 	hostile 

discrimination. This differentiation is not based or) 

intelligible criterion. 

Contd. . . p/ 
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In this regard applicants relies on the "PR !~ ENTA-

TION ON PROPOSAL FOR 6TH CENTRAL PAY COMMISSION, Cha pter 

IX, Assam Rifles, pay teaching staff. Hence this answer-

ing applicants categorically denied the said statement 

of the respondents made in paragraph 7 and 17 of the 

written statement declaring non sustainable both -in 

facts and law. 

The photocopy of the "Presentation on 

proposal for 6th Central' Pay Commis -

sion, Chapter IX" is annexed here with 

and marked as ANNEXURE - J. 

8. 	That with regard to the statement made in para- 

graph ' 10,11,12,13,14 	and . 21 	of 	the 	written 	
Z~L 

statement,this answering applicants in reply begs to 

state that under the 	"Assured Career Progression 

Scheme" the required financial benefits should be given 

to the individual after 12 and 24 years of service 

equivalent to the scale of promoted post, i.e. for 

Junior teacher, the promoted post is senior teacher. The 

Government of India has granted two financial upgrada-

tion as.per recommendation of the Fifth Central Pay 

Commission and also in accordance with the agreed Set-

tlement dated September 1, 1997 (in relation to Group 

B,C and D employees) in completion of 12 years of regu-

lar service respectively subject to the fulfillment of 

Annexure-I of the said scheme. For example after comple-

tian of 12 years of service of the .Application No. I.his 

pay has been upgraded to Rs. 5000-150-8000 per mont-h 

w.e.f. the 23rd day of December, 2003 vide Directorate 

General Assam Rifles letter dated the 10th day of June 
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r,aAed t 	Rs. 2004, whereas his pay should have been UP9 

5500-175-9000 per month of that of the Senior Teacher as 

his next promotional post is Senior teacher hence his 

pay should have been upgraded in the scale of a Senior 

teacher under 'Assured Career Progression Scheme' and to 

get the benefits of revised pay scale B.Ed. decree is 

not necessary under the 'Assured Career Progression 

Scheme'. 

This answering applicants came to known 	from 	the 

news caption published in one 	international 	Newspaper, 

i.e. 	the 	'Sanghai Express' published on 20/03/2002, 	that 

the cabinet 	has approved the grant of revised scale 	of 

pay for the primary school teacher 	w.e.f. 	January 	one 

1996 in,substitution of the pay scale 	already 	sanction 

to them and released 1821.00 	crore accordingly. The ap- 

plicants are entitled in the same footing with the other 

Central Government aided school and teachers of Kendriya 

Vidyalaya, the 	grant 	of 	financial 	upgradation 	under 

"Assured Career Progression Scheme" in 	accordance 	with 

the Ministry of Human Resource 	Development 	(Department 

of Education ) Letter No. 	F.5/180/86-UTI dated the 	12th 

day of August 1987. 

9. 	That with regard to the statement made in para- 

graph 18 of the written statement, this answering ap-

plicants in reply begs to state that the order dated the 

19th day of August 2003 issued by the Government of 

India, Ministry of Home Affairs vide memo No. Ii. 

3015/3/36/PF.IV (Annexure R-7 of the written statement) 

i.e. the restructuring of place establishment is silent 

about the non-existence of primary school. 
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10. 	That with regard to the statements made ~in para - 

graph 19,20,22,23,25,26,27,28 and 29 of the written 

statement this answering applicants in reply begs to 

state that all the averments in this paragraphs are 

nothing but the repetition of earlier paragraph of the 

written statement and this answering applicants beg to 

state that the pay scale, i.e. Rs. 5000/ - - 150-8000 per 

month has sanctioned to the applicants but it is not 

correct revised pay scale as correct revised pay scale 

for Junior-  Teacher is Rs. 5500-175-9000 per month under 

Assured Career Progression Scheme" as introduced by 

the Government of Indi'a. In this regard,the applicants 

relies on the order dated the 10th day of November, 2008 

issued vide Memo A/pers/6th CPC/2008 wherein revised pay 

scales in respect of the teaching staff of the Assam 

Rifles as per the Government Notif ication dated the 

29th day of August, 2008 is tabulated. The benefits of 

revised pay scale in the grade of Rs.5500 - 175 - 9000 per 

month under "Assured Career Progression Scheme" is 

presently drawing by some Junior teachers of Assam 

Rifles, who even has been not acquired B.Ed. For exam-

ple, Sri Bidhan Chandra Roy, Junior Teacher, presently 

enjoying the revised pay scale in the grade of Rs. 5500- 

175-9000 per month but he has not acquired B.Ed. qual - 

if ication. 

U 

Under the "Assured Career Progression Scheme" the 

required financial benefits should be given to the 
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individual after 12 and 24 years of service eq
~i  ~al  11 

t 

to the scale of promoted post, i.e. for Junior teacher 

the next promoted post is Senior teacher. The upgrada -

tion under "Assured Career Progression Scheme" is to be 

allowed in the scale of the next post in the cadre, i.e. 

in which the regular promotion is to be allowed to the 

incumbents. It is pertinent to mentioned herein that the 

question of Civil qualification, Bench mark is irrele-

vant. The Government of India has granted said two 

financial upgradation as per recommendation of the Fifth 

Central pay commission and also in accordance with the 

agreed settlement dated September 1, 1997 (in relation 

to group B, C and D employees) in completion of 12 years 

and 24 years of regular service respectively subject to 

the fulfillment of Annexure - I of the said scheme. The 

requisition like the Bench Mark, Departmental 'Examina-

tion is applicable only in the case of Group W em-

ployees. All the applicants are General Central service 

Group 'C' 6on -  gazetted employees. Hence while passing 

the order dated the 9th day of August, 2007 the Director 

General Assam Rifles failed to act in a opened mind and 

had rejected the representation dated the 24th day of 

February, 2007 mechanically. The applicants are entitled 

in the same footing with other Central Government aided 

school and teachers of Kendriya .Vidyalaya, the grant of 

financial upgradation under "Assured Career Progression 

Scheme" in accordance with the Ministry of Human Re -

source Development (Department of Education) letter No. 

F.5/180/86 UTI dated 12th August, 1987. Hence the state-- 

ments made in paragraph 2(a) [prelifninary-objection] and 

paragraph 24 of the written statement is not sustainable 

both in Law and facts. The Applicant No. I was appointed 
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~thecan - as Junior Teacher in the Assam Rifles against 

cy of 21 Assam Rifles in the month of December, 	1991 	in 

the scale of pay of Rs. 	1200-30-1560 - EB - 40 - 2040 and 	his 

pay has 'been irevised after the Sth Central 	Pay 	Commis- 

sion to Rs. 4500 - 125- 7000 per month. After completion of 

. 12 years of service his pay has 	'been 	upgraded 	to 	Rs. 

5000 - 150- 8000 per month w.e.f. the 23rd day of 	December 

2003 vide Directorate General Assam Rifles letter 	dated 

the 10th day of June,2004 whereas his 	pay 	should 	have 

,been upgraded to Rs. 5000 - 175 - 9000 per month of that 	of 

the Senior teacher, as 	his 	next 	promotional 	post 	is 

senior teacher and his pay should have been upgraded 	in 

the scale of a senior 	teacher 	under "Assured 	Career Z) 

.Progressive Scheme". 

i 
The Respondent authorities vide his order dated 

the 09th day of August 2007 rejected the representation 

of the applicants dated 24th day of February 2007 on the 

following two grounds : 

In the Assam Rifles no category of primary school 

teacher (PRT) exist and or 

The.applicants are not B.Ed. qualified. 

That with regard to the 'fist ground, the applic-

ants begs to state that while originating the PE (Place 

Establishment) the Assam Rifles have been authorised to 

run upto primary schools but presently they running it 

up to Class-X to XII on the self help basis. The school 

of Assam Rifles are equivalent to the primary school of 

other Central Government organisation and the requisite 

qualification of the teachers confirm the recruitment 

rules of primary teachers as applicable to other Central 

Government o ~ rganisation. The order dated 19th day of 
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August 2003 issued by the Government of In ia, Minastry 

of Home Affairs vide memo No. 11 3015/3/96/DF.IV (Annex -

ure R 7 of the written statement) i.e. the restructuring 

of place establishment is silent about the non -existence 

of primary teacher. This answering applicants relies on 

the order,  dated the 11th day of May 1987 issued by 'the 

Directorate General of Assam Rifles vide Ref No. A/VII-

PS/T/86 (Annexu , re-A of the Original Application) to 

establish their case. 

That with regard to the Second ground, the applic-

ant begs to state that as per recruitment rules of 

Junior Teacher, the qualification required is interme-

diate or 10 +2 or equivalent examination. from Broad 

University with JBT (Junior Basic Training) TTC ( Teac - 

ers Training Certificate). This qualification of Junior 

Teacher in recruitment Rules closely corresponds to the 

qualification suggested for the primary school teacher. 

To get the benefits of revised pay scale in the grade 

of Rs..5500-175-9000 per month under "Assured Career 

Progression Scheme" B.Ed. Degree is not necessary. There 

are three categories of teacher exist is Assam Rifles, 

i.e. Senior Teacher, Junior Teacher and Hindi Teacher. 

As per recruitment rules of Senior Teacher qualification 

required is Bachelor Degree with Degree or Diploma in 

Education. 

. From the above, it is crystal clear that the 

category of Junior Teacher in Assam Rifles fulfills the 

qualification requirement given for the primary school 

teachers and Sr. Teacher in Assam Rifles fulfills that 

for the TGT (Trained Graduate Teacher) as provided in 

their respective recruitment rules. In this context, it 

is pertinent to mentioned herein that the upgraded 

/revised pay scale under "Assured Career Progressive 
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Scheme" is to be allowed in the scale of the nex't post 

in the cadre, i.e. in which the regular promotion,is / 
,to 

be allowed to the incumbents. Hence, the statement made 

in paragraph 19, 20, 22, 23, 25, 26, 27, 28 and 29 of 

the written statement is not sustainable both in law and 

f acts. 

That in view of the facts, circumstances and 

reasons stated above, the Applicants are entitled to the 

benefits of revised pay scale in the grade of Rs. 5500 -  

175-9000 per month under "Assured Career Progression 

Scheme" with all arrear benefits. 

VERIFICATION 

I, Mr. Bitan Kr. Deb, 	S/o Late Bijoy Kumar Deb, 

aged about 38 years, Jr. teacher:36 Assam 	Rifles, C/o 

99 APO Dist : Sbnapati for myself and on behalf of the 

other applicants do hereby verify that the contents o f 

paragraph 	.--/Q . 3.(A) An4 ... are true to pers ,  :)nal 

knowledge 	and 	belief 	and 	those 	made 	i n 

p a r a g r a p h 	-to 5.,. .7- -A I 0~ are partly knowledge and 

partly derived from the record 	which I believe to be 

true and those made in paragraph 	.................. 	i S 

my 	humble submission and I have not suppressed any 

material facts. 

Place : Gu-woWl 

(~4 ~"n  J:~,t , D, -0-6 

Date : zo/ d  -412A-,9 	
Signature 
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ANNEXURE - H 
Government of India 

Ministry of,Home Affairs 
flo'Ablimil 3ruff,f -il4co" 
Directorate. General Assam Rifles 
ftrat .79,30,11 
Shillong - 7 1  

Nov 

List — A to G 

ENTITLEMENT  OF PAY  AS  PER  STH  CpC` 

1 
	

Further to our letter No. A/Pers/6 
1h CPC/2008 dated 07 Oct 2008. 

2. 	Revised pay scales in respect of following categories of AR as per the 
Govt notification dated 29 Aug 2008 is tabulated below 

Designation 
of existing 
post 

Pro-revised 
pay scale 

Revised pay 
scale 

Pay 
band 

Grade 
pay 

Remarks 

Jr Teacher Grade —111 Grade — III PB-2 4200 
Hindi 4500-7000 6500-10500 
Teacher 

Grade — 11 Grade — 11 PB-2 4600 
5500-9000 7450-11500 

Grade — I Grade —1 PB-2 4800 
6500-10500 7~00_1 2060 

(a) Sr Teacher Grade —111 Grade — III PB-2 4600 
(b)Graduate 5500-9000 7450-11500 

Hindi 
Teacher Grade — 11 Grade — 11 PB-2 4800 

6500-10500 7500-12000 

Grade — I Grade — I PB-2 5400 
7500-12000  8000-13500 

3. 	You are requested to fix their pay accordingly and grant fin upgradation 
as applicable in ACP scheme, if entitled to the pers of these,  posts. 

L 

	

*Air" so ft trim CW 	Oka ~eevKumar) 
Lt Col 
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-20- 	 ANNEXURE-1 

1  2 3 
Para PU fixation case of Shri Bidhan Chandra Roy, Jr. Teacher Pay of the individual as on 01- 
No.9 01-09 was fixed by Assam Rifles 

. VA-tile going through the service book and pay fixation case of Shri Bidhan Training Centre and School, Dimapur 
Chandra Roy Jr. Teacher, it was observed that while the individual was serving with 

them. 	Hence 	the 	Assam 	Rifles 
Pay fixed afresh with effect from 1- 1 -86 consequent on up-gradation of the revised Training Centre & School 

. 
has been 

scale to be not seems in order. Since, the official at earned six (6) increments in the approached 	vide 	our 	letter 
pre-revised scale of Rs.1200-30-1560-40-2040 and was drawing the pay of the No.A/1025/2007/0235 dated'19 Feb 
stage of Rs.1380, he was entitled to a minimum of two increments in the revised 2007 for correct fixation of his pay as 
scale as on 1-1-98 itself. per the direction given the audit. 

However, it was notified that his pay was fixed at the maximum of the revised Pay of the individual has been re- 
scale Rs.4500-125-7000 ie at Rs.4500 fixed 	by 	Assam 	Rifles 	Training 

Centre and School, Dimapur vide Ser 
On the Contrary his pay should have been fixed at Rs.4750 P.M. w.e.f. 1-1-99 09 of their Part-II order No.13/AR/ 

with DNI on 1-8-08 (Date of normal Increment) Civ/ACP/2007/dated I" August, 2007 
and 	. also 	granted 	financial 	up- 

It was also observed that while giving him the benefit of first financial tip- gradation under ACP scheme vide 19 
gradation w.e.f. 22-8-2001 under ACP scheme his pay was fixed under FR 22 (A) in AR 	Part-II 	order 	No.AR/C/ 
the scale of Rs.5000-150-8000 26/07 dtd. 11-9-2007 (Copy of above 

Part-11 orders are enclosed) 
In this context it is mentioned that up-gradation under ACP is to be allowed in the scale of 
the next post in the cadre i.e. in which the regular promotion is to be allowed to the Therefore, this para may please 
incumbents. be dropped. 

In view of the above observation, the Bn is advised to review the pay fixation case Sd/- 
of Shri Roy and findings thereof be communicated to Audit. Lt. Col. 

2 d  -in-Comd. 
Sd/- DDO 19AR 

Account Officer, I.A.P. No.VI (Shillong 
Based) 

to  AV  &W  am 	MHA,  New Delhi. 
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Pay TeachM.-Staf  f 
.... ...... 

Present Statvlis. 

Tea 
. 
ching allco, 011titled ill accordance with Min of HRD (Dept of 

Edn) ~IetterNp. F. 5/180/86-UTI dt 12 AL19 1987, not being gtd. 

Pay scale, as per Kendriya Vidyalaya (KV) teaching staff. 

Justification.. 

Pr 
I 
 mary ~chools have evolved into s ~.~condary I higher secondary 

schools. 

Incentivefor qualified teachers to serve in rernote areas. 4 

Recommendation. 

Pay scal6 to continue as per KV teachi;ig staff with efficiency bar. 

All allce -,is applicable to AR pers be extended. 	1;4 


